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LEGISLATIVE ASSEMBLY
’ Monday, 9th August, 1943.

The Assembly met in the Assembly Chamber of thé Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the
Chair.

MEMBER SWORN:

Mr. Walter Henry John Christie, O.B.E., M.L.A. (Government of India :
Nominated Official). '

STARRED QUESTIONS AND ANSWERS.

(a) ORAL, ANSWERS.
v GOVERNMENT'S CENTRAL Wo0OL PURCHASING SCHEME.

242, *Seth Yusuf Abdoola Haroon: Will the Honourable Member represens-
ing the Supply Department please state:

(a) whether it is a fact that the Government's Central Wool Purchasing
Scheme came into force on the 15th October, 1942;

(b) whether it is a fact that Government fixed on or before the 15th October,
1942, rates for the different qualities of wool in India to be purchased by their
buying agents under the Government’s (‘entral Wool Purchasing Scheme;

(c) whether it is a fact that the Government’s buving agents offered lower
rates to the dealers than those fixed for the several qualities even after the
introduction of the Central Wool Purchasing Scheme; and '

(d) if the answer to (c) is in the nffirmative, what steps Government huve
taken to check such unauthorised dealings of their buying agents, and whether
any compensation has been granted subsequently by the buying agents to the
dealers from whom they purchased goods at prices lower than the rates fixed
bv Government? '

The Homnourable Dewan Bahadur Sir A, Ramaswami Mudaliar: (a) Yes.

(b) Yes.

(c) Bo far as the GGovernment are uware it is not a fact that lower rater have
been offered.

(d) Does not arise.

Seth Yusuf Abdoola Haroon: Ioes the Honourable Member know that a
certain firm in Amritsar has been offering an over-rate to these merchants?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: So far ae the
Government is aware, it is not so. '

Dr. Sir Zia Uddin Ahmad: Will Government make an inquiry about it
because there is a definite allegation?
~ 'The Honourable'. Dewan Bahadur Sir A. Ramaswami Mudaliar: If sufficient
particulars are furnished to me, I shall be prepared to go into the question.

Mr. L;llchl_.nd Navalrai: Is it not a fact that the Government has already
made an inquiry after the notice of the present question was given and ther
eutme to the present conclusion?

The Eonou_rable Dewan Bahadur Sir A. Ramaswami Mudaliar: No, there is
certainly no time to make inquiries after the questisn is put, but with the
!nformat_lon, at the disposal of the Government from time to time that is the
information. of the Government.

Seth Yusut Abdoola Haroon: 1 will place before the Honourable Member
a statement. Will the Honourable Member kindly look into the question then
and make inquiries?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: 1 shall
always be prepared to look into any representation of Honourable Members.

( 817 ) A



518 LEGISLATIVE ASSEMBLY [9TR Ava., 1943
Buvine WooL 1§ INDIA ON THEIR OWN ACCOUNT BY (JOVERNMENT BUYING AGENTS,

243. *Seth Yusuf Abdoola Haroon: (a) Is the Honourable Member represent-
ing the Supply Department aware of the. fact that the Government’s buying
ugents have also bought wool in India on their own aceount?

(b) Is it a fact that the buying agents have, on several occasions, refused to
buy wool offered to them on Government account but, on the other band, hought
the same wool offered to be bought on their own account?

(¢) Do Government recognise that buying by the Government’s buying
‘ngents on their own account piaces the buving agents in a position most detri-
mental to other dealers? :

The Honourahle Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) Yes.

(b) Not so far as the Government are aware.

(¢} No. \

Mr, Lalchand Navalral: In clsuse (a) it is said that they are purehasing on
their own account. Were they allowed to do that? '

The Honourable Dewan Bahadur 8ir A. Ramaswami Mudaliar: They must
be ullowed to do that and they huve been allowed to do that. They are carrying
on their business and in addition they are the agents to the Government.

* GOVERNMENT ASSISTANCE FOR DisPoSAL OF BLACK AND GREY WooOL.

244. *Seth Yusuf Abdoola Haroon: (a) Will the Honourable Member
representing the Supply Department please state if it is a fact that Government
huve prohibited the 2xport of black and pgrey wool?

(b) Is it a fact that it is the considered policy of Government to buy all
black and grey wool offered to them?

(¢) 1s it a fact that the Government’s buying agents bave refused to buy
certain tyvpes of black and grey wool offered to them, the export of which is
prohibited by Government? _ ’

(d) If the answer is in the affirmative, what assistunce have Government
provided for’ the merchants for the disposal of such wool? :

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) Yes, hut
arrangements exist for allowing export of wool which is certified to be un-
ngeuble in India and for which a definite overseas demand exists.

(b) Government’s policy is to buy nll the black and grey wool. of requisite
quality that can be obtained in India.  Actually supplies of such quality wool
are much below Government's requirements.

(c) Yes, where the wool offered was below the quality required by Govern-
ment.

(d) The Honourable Member is referred to my answer under (a) above.

GovERNMENT BUvIiNG AGENTS’ CONTRACT WITH DEALERS IN WoOOL.

245. *Seth Yusuf Abdoola Haroon: (a) Is the Honourable Member represent.-
ing the Supply Department aware of the buying agents’ contract with dealers
in wool? - g

(b) Are Government aware. that by this contract the buving agents have
almost entirely passed on their responsibility in respect of their own contract
with the Government to dealers, and that it is for. shouldering such responsibility
that they are entitled to the Government's commission for the buying agency?

(¢) Are Government aware that most of the terms of the buying agents’
contract with dealers in respect of the selection of the quality vield tests, pay-
a.ent of freight, arbitration, ete., are hard on the dealers?

(d) Do Government propose to ask the buying agents to revise their eontract
with dealers so as to make it fair to both the parties concerned?

(e) Are Government aware that there is deep discontent amons the Indian
wool trade interests in respect of the dealings of the present buving agents with
the dealers?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (n) There is
a Central Wopl Buying Agency contract between Government and Messrs.
‘Shamji Mal & Co., of Amritsar. Government are not aware of the Buying
Avents’ contract with dealers in wool. )

(b) Does not arise.
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{¢) Does not arise. o ' ‘
(d) The terms of business between the Buying Agent and the ‘deglera are 4
matter for mutual negotiation and settlement between the parties concerned
primarily. ) ) ) '
(¢) A deputation of wool merchants from Karachi and Lahore waited on offi-
cers of the Supply Department in March this year and.compl'zmwd about unfuir
methods adopted by the Buying Agent in his transactions with dealers.” After

irvestigntion, Government were satisfied that the complaints were unfounded.

Seth Yusuf Abdoola Haroon: Is it not a fact that those merchants placed
before un officer certain evidence which was in the handwriting of Shamji Ma!?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: It is after
tuking that evidence into consideration that the officers of the Government came
to the conclusion that 1 have referred to.

Dr. Sir Zia Uddin Ahmad: Have the Government made uny ryle or rules
regulating the negotiations between the dealer und the Government? Weshave
received u good deal of complaint sbout this matter.

The Honourable Dewan Bahadur 8ir A. Ramaswami Mudaliar: It is not the
practice of the Government to go into the question of the contracts betweel
their own agent and the sub-contractors. Of course, 1 am prepared to look into
any such question where there is grave impropriety alleged on account of any
monopolistic contract given by the Government.

Dr. Sir Zia Uddin Ahmad: Is it left to the agents themselves to negotiatc
in any manner they like without any supervision of higher officers as is the
case with wheat? '

@ 'tm;e Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar Normally,
at i8 so.

Seth Yusuf Abdoola Haroon: Does the Honourable Member know that one
term of the contract between Shamji Mal and the sellers is that Shamji Mal
himself will be the arbitrator in case of dispute?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: 1 am not
:a]wa]re of any terms of the contract between the buying agent and his own

ealers. - :

H'Z‘r. Lalchand Navalrai: Are his agents sclling at the same price fixed by
the Government or are they selling at different rates?

. _The Honqumblg Dewan Bahadur Sir A. Ramaswami Mudaliar: The ques-
lon is very confusing to me. -

Mr. President (The Honourable Sir Abdur Rahim): Next question.

NECESSITY OF REVISING THE BUviNg AGENcY Poricy xe WooL.
~ 246. *Seth Yusuf Abdoola Haroon: (a) Will the Honourable Member
representing the Supply Department plesse state if Government recognise that
in view of the Government having fixed prices of the Indian wool, there is no
need for buying agents? : A ' ’

(b) Do Government recognise the principle that buying agents should not
purchas:s raw wool on their own uccount directly or indirectly ?

(e) Should Government’ consider the existence of the blfying agency neces-
sary, do they propose to revise their present buying agency ‘policy so as to
appoint buying agents for each province or centre in consultation with the wool
trade interests of such province or centre? -

_The Hogourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) Aithough
prices have been fixed for Indian wool, it is essential to have a buying agent to
ensure that wool of requisite and consistent quality at controlled prices is
obtained. Prior to the appointment of a buying agent, there was considerable

‘l:f)mpemi;]:n nfmong different contragtors for wool, and considerable,. variation i1
¢ ];l; ;]el::d]ts{ of wool gﬁered and utilized, leading to u.nsatisfactor? manufactur-

(b) No. Government do not expect an experienced wool buyer to snrrender

?15 own established business entirely on account of the need of central purchase
N war-time purposes.

-

A2



520 LEGISLATIVYE. ASSKMBLY [9TH Avuc., 1948

‘¢c) No. Government think it desirable to huve one central purchaser, as in
the past the policy of having a number of buying agents led to undesirable com-
petition between different agents.

Seth Yusuf Abdoola Haroon: Does not the Honourable Member think it
advisable 1o formn a Syndicate of these agents?

The Honourable Dewan Bahadur 8ir A. Ramaswami Mudaliar: The present
system, 1 understand, is a variation due to experience from the systems sug-
gested by my Honourable friend.
 Seth Yusut Abdoola Haroon: Why should we not have a Syndicate on the
lines of the Sugar Syndicate?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: That is a
suggestion to which I am unable to commit myself in answer to a_question.

DEVELOPMENT OF INTERNAL AIR SEBVICES IN INDIA BY INDIANS.

247. *Mr. K. 0. Neogy: (a) Will the Secretary of the Posts and Air Depart-
ment be pleased to state if it is the policy of Government that the operation
of internal air serviees in India should only be developed by companies owned,
controlled and managed by Indians?

(b) If the answer to (a) be in the negutive, what are the reasons therefor?

(c) 1s it a fact that the Government of India have always demanded and
ubtained reciprocal concessions in return for the right to operate air services
across India? 1f so, what reciprocal concessions have Government obtained,
and to whom has the right to operate air services across India been conceded?

(d) Is it a fact that the Government ot India have also maintained the right
of India to purticipate on the basis of a financial contribution in the operation
of any air services designed to deal with Indian traffic? Will non-Indian con-
cerns be permitted to operate air services designed to deal with Indian traffic
in ‘the internal services of India? If so, on what terms? What is the basis
of financial contribution they have adopted in the maintenance of the right of
India to participate in these services?

Sir Gurunath Bewoor: (a) and (b). Subject to the provisions of Part V.,
Chapter I1I of the Government of India Act, 1985, it is the general policy ot
the Government of India that the operation of internal air services in India
should be by Indian companies.

() The answer to the first part of the question is in the affirmative. The
reviprocal right obtained was-for the operation of an air service across the
territory of the other Siate by an Indian company either in association with
other British air services or independently. The right to operate air services
across India has been given to companies nominated by His Majesty’s Govern-
ment in the United Kingdom and by the Governments of Holland, France,
China and Germany (the latter has lapsed now).

(d) The reply to the first part of the question is in the affirmative. As
regards the second and third parts, T would refer the Honourable Member to
the reply I have given to parts (a) 'and (b) above. As regards the last part, I
wauld invite the attention of the Honourable Member to—

l (1) the proceedings of the Standing Finance Committee of the 18th Septem-
er. 1933, '

(2) the statements mnde by Government in the debate on a Demand for
Supplementary Grant in-this House on the 20th September, 1988: and

(3) the proceedings of the Standing Finance Commitee of the 27th Feb-
roary, 1937,

Posr-WaRr PossiBILITY OoF AMERICAN AIR LINES OPERATING IN INDIA.

248. *Mr. K. 0. Neogy: (a) Has the attention of the Secretary of the Posts
and Air Department been drawn to a Press report of a declaration-of the post-
war policy of the United States of America in the matter of civil avintion made
by sixteen major American air lines in the course of which thev demand com-
mercial rights in some instances where air-port and other navigational facilities



STARRED QUESTIONS AND ANSWERS o

are being built abroad at the expense of the United States, once these have
served the military purpose for which they are constructed?

(b) Has the implication of the above declaration with reference to the future
possibility of American air lines operating in India, particularly for running
internal services, been examined by the Government?

.8ir Gurunath Bewoor: (a) Yes. o

(b) The whole question of post-war air transport is under the examination of
Government. The particular declaration referred to does not appear however
to have any bearing on India's internal air services.

Mr. K. 0. Neogy: Is it not a fact that at the present moment many Air
Ports exist in India in regard to which the United States Government might put
forward a claim on this basis in so far as these Air Ports might have been
canstructed at the cost of the United States Government?

Sir Gurunath Bewoor: That question should be addressed to the War De.

partment.

Mr. K. O. Neogy: It is a question of their claiming rights. The question
ie that the United States Government might claim rights in regard: to cjvil
aviation in future for the purpose of utilising the Air Ports which may have
been built in India at the cost of the United States Government.

Sir @Gurunath Bewoor: The point which the Honourable Member really
wants to know is whether there are any Air Ports in India constructed at the
cost of the United States Government, because his question follows from that.
All T can say is that ] am not in a position to answer the question whether
there are any Air Ports constructed in India at the cost of the United States
Government. That question should be addressed to the War Department.

RECRUITMENT OF ASSISTANT ENGINEERS ON NORTH WESTERN RATLWAY.

249. *Mr. Lalchand Navalrai: (1) Will the Honourable Member for Railways
be pleased to state if it is a fact that ordinarily Assistant Engineers on the Nortl:
Western Railway sre recruited through the Public Service Commission? What
was the urgency which caused a deviation from this method of recruiting through
the Public Service Commission this year?

(b) Is it a fact that the last recruitment wns not done through the Public
Service (Commission owing to war exigencies? If so, why were not qualified
subordinntes promoted to avoid delay and discontent?

{e) Is it a fact that qualified subordinates with better experience than the
new direct recruits ‘were available? Tf so, why were they ignored?

(d) 1s it a fact that the new recruits were originally appointed for one year,
and that they have now been given another year's extension?

(¢) Do Government propose to remove these temporary recruits in order to
pucify the discontentment among the qualified subordinates? If not, why not?

The Honourable 8ir Edward Benthall: (a) Direct recruitment to the Indian
Railway Service of Engineers is made through the Federal Public Service Com-
mission. As regards the second part, temporary addition to the strength of
officers was necessary in order to deal with the work in hand.

_(b) The reply to the first part is in the negative. The second part does not
arise.

(¢j There were subordinates who had the specified academic qualifications,
but they were not considered suitable."

(d) The answer to the first part is in the affirmative; as regards the second
part, out of four who have completed one year's service, three have bheen re-
tained for another year and the fourth for six months.

(e) No, because they do not consider that the public interest would be
g::;ln :Eamby, nor do they consider that the ‘subordinates have any legitimat~

Mr. Lalchana Ilﬂh'li_: Will those persons who have been retained for
one or two years be made permanent in supersession of those who are senior?

The Honourable Sir Edward Benthall: All appointments made during the
war are temporary,
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Mr. Lalchand Navalrai: Is it a fact that one or two persons in Karachi
Division who have been taken are juniors to those who are already there and
they are academically also not so well qualified?

The Honourable Sir Edward Benthall: Ohviously T must have notice of that
question.

Mr. Muhammad Nauman: What is the number of such recruits on that
Railway?

The Honourable Sir Edward Benthall: Four or it may be six.

“T'uMpORARY TRACERS IN THE OFFICE OF DIvISIONAL SUPERINTENDENT, KARACHTI.

250. *Mr. Lalchand Navalrai: (a) Will the Honourable the Railway Member "
be pleased to state how many temporary tracers are working in the office of the
Divisional Superintendent, North Western Railway, Karachi, and si_nce when?

(b) Why huave they not been confirmed upto now?

(¢) Is it a fact that they are suffering a loss of Provident Fund und other
privileges owing to not being made permanent” .

(d) What steps do Government propose to take to ameliorate their condition ?
If none, why? -

The Honourable Sir Edward Benthall .I huve called for information und »
reply will be laid on the table of the House in due course.

- $251.
PERSONS RECRUITED IN THE INTERMEDIATE GRADES ON BENGAL AND AssaM
RaiLway, '

252. *Mr. Muhammad Nauman: (a) Will the_Honourable Member for Ruil-
ways be pleased to state the number of persons recruited in the Intermediate
grades on salaries between Rs. 100 and Rs. 500 on the Bengal and Assam Rail-
way since 1st January 1942 to 30th June 1943?

(b) How many o ?’this number are (i) Hindus, (ii) Muslims, (iii) Anglo-
Indians and (iv) Indian Christians?

(c) Were the posts advertised, and if so, in what newspapers?

(d) Were selections made by any duly constituted Board or were. they made
by individual officers?

The Honourable Sir Edward Benthall: (a) to (d). I have’called for in-
formation and a reply will be laid on the table of the House in due course.
OFFICERS REQUISITIONED BY BENGAL AND ASsaM RAILWAY FROM OTHER

) RAILWAYS.

263. *Mr. Muhammad Nauman: (a) Will the Honourable Member for

Railways be pleased to state the number of officers requisitioned by the

Bengal and Assam Railway froin other Ranlways between June 1942 and
June 1943?

(b) Were there no officers on the Bengal and Assum Railway, competent
to be entrusted with those works, which have been entrusted to the new officers
imported from' Foreign Railways?

The Honourable Sir Edward Benthall: (a) Between June 1942 and June
1943 three officers were transferred to the B. and A. Railway £rom other State
Railways.

(b) The transfers were made as the number of officers on the B. and - A.
was insufficient for the requirements. .

Mr. Muhammad Nauman: May [ know whether these officers are . con-
sidered more fit to cope with the particular situation in that locality than those
officers who are already there and who could have been promoted?

The Honourable Sir Edward Benthall: There was no questjon of ecom ari-

sou. The transfers were made as the number of oﬁ’mers on the B. and A.
Railway was insufficient for the requirements.

o T tThis question was withdrawn by the quesfiomer, =~ ‘ *
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PERSONS RECRUITED IN INTERMEDIATE GRADE ON EAsT INDIAN RAILWAY.

254. *Mr. Muhammad Nauman: (a) Will the Hounourable Member for
Kailways be pleased to state the number of persons recruited in the Inter-
izéi%ig.te grade on the East Indian Railway between Junuary 1942 and Jume

(b) How many of this number are (i) Muslims, (ii) Hindus and (iii) Anglo-
Indians? .

(c) What was the method adopted for recruitment of these people?

(d) Is it a fact that they were appointed without any duly constituted Board
of Selection? .

The Honourable Sir Edward Benthall: (u) to (d). I bave called for infor-
wation and a reply will be laid on the table of the House in due course.

DESIBABILITY OF APPOINTING A JUDICIAL OFFICER UNDER Act XXV or 1941,

+255. *Babu Baijnath Bajoria: Will the Honourable Member for Railways
be pleased to state:

(a) whether any notitication in the official Gazette has been issued as
provided in sub-section (1) of Section (3) of Act XXV of 1941 (Act for regulat-
ing Taxation of Railway Property); if not, why not; -

(b) whether any judicial officer has been appointed as provided for in sub-
section (2) of section (8) of the said Act; if not, why not; and

(c) if the answer to parts (a) and (b) be in the negative, whether Govern-
ment will take necessary steps to issue the notification and to appoint the
judicial officer at an early date; if not, why not? )

The Honourable Sir Edward Benthall: (a) No Notifiecation as provided in
Sub-section (1) of Section (3) of Act XXV of 1941 has so far been issued as
proposals for such Notifications received fromn the Provincial Governments are
still under examination.

(b) The question of the appointment of judicial officers is still under the
congideration of the Central Government in consultation with the Provincial
Governments.

(¢) Does not arise. .

RA'}‘ES OF FARES FKOR PASSENGER TRANSPORT BETWEEN DELHI CITY AND
SHAHDARA. '

256. *Hajee OChowdhury Muhammad Ismail Khan: Will the Honourable
Member for War Transport please state:

(#) the rates of fares prescribed by the authorities for each description of
passenger transport plying for hire between Delhi City and Shahdara in Delli
Province ; and

(b) the néture of protection provided to the travelling public aguinst the
refusul of the Drivers or Conductors of those transports to carry passengers at
the prescribed rates?

The Honourable Sir Edward Benthall: Two .kinds of road passenger
transport viz. tongs and Gwalior and Northern India Transport Buses ply for
hire between Delhi City and Shahdara in the Delhi province. The prescribed
rates of I1-Class tonga fares are: ,

R F;om Delhi to Shahdara—including return if return is on the same day—
8. 3.

IV-Class tongu fare is § of the above rates. : .

The Gwalior and Northern India Transport Compauy, Limited, has been
granted the monopoly for motor passenger transport on this route, which is,
however, .used by other public service vehicles, but these cannot take up or sét
down passengers betweéen Delhi and “Shahdara inclusive. The Gwalior and
Northern India Transport bus service on this route has heen temporarily sus-
pend‘ed_ by the Company owing to demands made by the Military Authorities,
but' it is expected that traffic will be resumed from the 9th August, 1943 The
revised fares to commence from the 9th August, 1943, is annas 4 between

Delhi and Shahdara.

-

tAnswer to this question laid on the table, the' questioner heing absent.
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"(b) The travelling public are protected by the provisions of Rule 4.88 of the
Delbi Motor Vehicles lules and Rule 21 (B) (7) of the Hackney Carriage Rules
framed by the Delbi Municipality. Under the former rule, the police are
empowered to institute prosecutions on complaints by the travelling public.
Prosecutions for breaches of the Hackney Carringe Rules are instituted by the
Municipul prosecutor or counsel on the wuthority of the Secretary of the
Municipal Committee, and disciplinary uaction against the drivers who refusc
tc take passengers on the scheduled rate is taken on complaints either
personally or in writing.

REepuciNG oF TICKET COLLECTORS TO LETTER DELIVERY CLERKS BY THE DIVISIONAL
SUPEKINTENDENT, MORADABAD.

267. *Hajee -Chowdhury Muhammad Ismail Khan: (a) Wiil the Honour-
uble Member for Railways please stute: )

(i) the rule or regulation under which a non-gazetted Railway servant in

Superior Service ean be reduced to Inferior Service for inefficiency or' otherwise
sfter an approved confirmed service of over three years; '
. (i) if it is a fact that the Divisionni Superintendent, East Indidh Railway,
Moradabad, in a letter No. E/8/85-T.C., dated the 25th March 1985, reduced
the Ticket Collectors on failure to pass the Ticket Collectors’ Examination
to the post of the Letter Delivery Clerks on Rs. 40 per mensem in grade
26—2—40 (Superior Service); .

(iii) if it is a fact that the =said Divisional Superintendent in o ietter
No. E/3/85-T.C., dated the 19th July 1935, reduced the same Ticket Collec-
trs for the same-failure to the post of the Letter Delivery ‘Clerks on Rs, 27 ir
gradé 18—1—27 (Inferior Service); and

(iv) if it is a fact that the posts of Ticket Collectors are included in the
Superior Services?

(b) Do Government propose to mend the wrongs of the staff concerned? 1f
not, why not?

The Honourable Sir Edward Benthall: (a) (i). Presumably, the Honowable
Member refers to subordinate service when he speaks of superior service. The
rule which prescribes reduction to a lower post or time scale or to a lower
stage in o time scale is para. 1702-(5) of the State Railway Establishment
Code, Volume I; it does not prohibit action of the kind referred to by the
Honourable Member.

(a) (ii) and (iii). I have called for information and » further replv will be
laid on the table of the House in due course.

(&) (iv). Ticket Collectors are classified as subordinates. .

(b) Government cannot decide till they have secured and examined the

" information they have called for. The second part does not arise.

Dr. Sir Zia Uddin Ahmad: While making ¢nquiries, may I ask the Houour-
sble Member also to enquire if it is a fact that those persons were incompetent
or simply they failed in the Examination? A person may be quite competent
and yet fail.

The Honourable Sir Edward Benthall: I will keep this in mind. But 1
have no reason to suppose that justice was not done. '

ALLOTMENT OF WAGONS TO THE STATION MASTER, MUZAFFARNAGAR.

258. *Hajee Chowdhury Muhammad Ismafl Xhan: Will the Honour-
able Member for Railways please state:

~(a) the conditions and terms on which the allotment of wagons to the
Station Master, Muzaffarnagar, United Provinces, on the North Western Rail-
way, is made by the Control Office, New Delhi; .

(b) the conditions and terms on which the Station Master distributeg them
to the customers; ‘ '

(c) the daily average number of wagons allotted to that station during the
preceding one year, as compared with the daily average number of wagons
allotted to Meerut, Hapur, Saharanpur, Ghaziabad, Deoband, Begumabad,
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Rohoegla Kalan, etc., on the said Section of the Control Office during the said
period ;

(d) the number of complaints received against the Station Master, Muzaffar-
nagar, for corruption; and

(e) if the Traffic Inspector of the section was also impiicated in those com-
plaintx and what the duration (total) of his stay in shat section out of the
total period of his service as an Inspector is?

The Homowrable Sir Edward Benthall:. With Your permission, Sir, I pro-
pose to reply to both questions 258 and 259 together. )

(8) and (b) of question 258. T lay on the table a copy of letter in which is
reproduced # summaury of the method adopted on the North Western. Railway
for the distribution of wagons.

I regret that the information nsked for in the remainder of thi i
- 3 t
in (]wzstmn 259 is not readily available. T uestion and

ave called for a report from the Railwavs concerned i i
will consider the action to he taken. ve concemed and on it receipt

Copy of o letter No. 3062-T. T.. dated the 25th February, 19?.1, from Government of India,
Railway Department (Railway Board), to CTass I, Il and III Railways. )

Supply of wagons at stations to traders.

The Board are of the opinion that there is a wide-spread belief that the control of empry
wagons supply is entirely in the hands of BStation Masters. It is considered, therefore,
that it would be very valuable if propaganda was disseminated outlining the procedure
adopted in the control and distribution of empty wagons to merchants and traders requiring
transport. With this object in view a draft notification which the North Western Railway
have drawn up, outlining the procedure adopted on their line, is enclosed with this letter

~and it is requested that you will please draw up a similar notification, suitably amended in
accordence with the procedure existing on your Railway, for publication in the principal
English and vernacular newspapers, _

2. Prominent exhibition of advertisements. substantially on the same lines but perhaps
with greater detail, could be undertaken with advantage at railway stations so that the
actual traders doing business with the railway may know the exact procedure followed.

3. These steps it in believed would materially help to lessen, and possibly remove, muth
-of the criticism now being levelled against the station staff especially in regard to demanda

for 1llegal gratification before wagons are made available,

Copy of North Western Hailway's Notification,
Supply of wayons at stations to traders, how it is controlled and by whom?

The N. W. R. notify for the information of the trading public details of the syst..w
of control and allotment of empty wagons, other than coal wagone, to merchants and:
tradeie, the distribution of cour wagonk heing regulated by an organization under the
Controller of Coal Distribution, Calcutta. o )

2. Initial pro-edure at atations—At each goods-booking station a Wagon Priority Regis-
ter 1= maintained, which is open for inspection by the public during the normal hours of
tusiness. When a trader brings his consignment to the station and nresents a forwarding
note covering the conrignment his wagon reunirement is entered in this Register in order
of application showing his unawe, name of commodity, destination, etc. This entry is
signed by the trader. An acknowledgement slip, signed by the Station Master or his
representative, showing the position of the trader iu the list of applications. is handed
over to him at the time of the entry, r.y., the Tth registered applicant on page 5. will
Teceive an acknowledgment hearing page 5, No. 7

3. Action by Divisional Officers,—Once daily. all Station Masters report the details of
wagons that are required on' the following day, far loading at their station giving the
number of wagons that. are on hand emnty and the number that is expected to be unloaded,
and av:nl.nble for re-loading, On rﬂ:e-ipt of this information in the Divisional Superin-
tendent’s Office, the total requirement of the Division in consolidated and reported to the
Hl“d Office. In the mcantime, the Divisional Office orders the supply of empty wagons,
:a;:: d"—‘g’_’dl"rmk the demand for, and availability of wagons at each stution, with doe

(a! Trafic covered by priority certificates.

) Porn 1 B, R e g ol B Ot

iods of restriction 'TInT 1n ist showing grading of mmoﬂ:tlen use during

‘(‘d}(The ';:l_irection of booking,

- Control by the Head Office—~The Head Office i kept constantly advi he general
ety POivion on each Division and a mprintecelctionpits taken lg l::il:::?no: tb:kﬁce an
: ween Divisions consistent with the emand obtaining on each Division,
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5. .Uintment of quotus for restricled trafic.—There ave oTso instanced in which other
ruilways limit the number of wagons to be made over to thum at junctions. In such cuses
the Head Office assigns a quots for each Division proportionate to the traffic offering.
Quotas may somotimes have to be imposed also for local loading for cortain junctions or
certain stations, ete. Each Division, on receipt of its ussignment, proceeds in a similar
way to allot wagons for each station, bearing in mind each station’s physical capacity for
loading and unloading. R

6. Allatment at stations.—In paragraph 3 above it hus been shown how the allotment of
wagons is made to stations by the Divisional Office. On receipt of the allotment the
Station Master after meeting requirements of wagons for traffic covered by priority certi-
fiates issued by the Defence und Supply Departments, and priority orders by the Head
Office. distributes the remaining wagous to those traders whose traffic falls  within the
non-restrictod commedity groups in accordance with the priority assigned to them in the
Wagon Priority Register referred to in paragraph 2 shove. Shoold, however, restrictions
be' imposed either on certain routes or on certain commodities, then it is not possible to
allot & wagon agninst such restrictions and so the wagon ir allotted to the consignee of
the next non-restricted traffic in the order of registration. The consignee, so barred.
huwever, retaing his position in the register and his claim to allotment when circumstances

permit,  take precedence over all subwequent applications except those covered by a priority
certificate or priovity orders. . '

7. It will be seen that the coustant and continuous control by higher authorities on the
supply of wagons leaves no discretion to the Station Master in this respect,

REFUxAL oF COVERED WAGONS FOBR MILITARY SUPPLY OF TIMBKR AND BAMBoOS
. BY STATION MASTER, NAJIRABAD.

1259. *Hajee Chowdhury Muhammad Ismail Khan: (a) Will the Honour-
able Member for Railwavs please gtate if it is n foet that covered wagons No.
5170, 8450, 20015, 35816, 10674, 87911, 6247, 5116, 20800, 18164, 8650, were
londed with bamboos during the 2nd to 5th April 1948, and despatched from
Kotdwara (East Indinn Railway) to stations Gojra, Amritsar, Hardwargunj.

Shakurpur Basti and Garhmukhtesar where no military works were  being
undertaken? :

(b)Y Ts it a fact that covered wagons during that period were refused for the
rajiitary supply of timber and bambonz by the Station Master, Najibabad? Tf
so, why?

CoNTRACTS FOR DISTRIBUTION OF GRAINS To EAST INDIAN RAILWAY SERVANTS,
260. *Hajee Chowdhury Muhammad Ismail Khan: Will the Honour-
able Member for Railways plense state the terms and conditions on which the
centract for the distribution of groins to Bailway servants has been given to
Messrs. Ballabhdas Eshwardas and to other contractors on the East Indian
Railwav? '
The Honourable Sir Edward Benthall: I have called for information and
a reply will be Taid on the table of the House in due course.

STEPS FOR UTILIZATION OF INDIAN WooL ror WaR PURPORES.

$261. *Seth Yusuf Abdoola Haroon: (a) Will the Honourable Mewmber
‘representing the Bupply Department be pleased to state what steps Govern-
went have taken to utilise Indian wqol for war purposes, and thus to help
to relieve the situation? '

(b) What are the exact figures of consumption of Indian wool by mills
engaged on war work?  Have Government carried- out the necessary research
werk for the utilisation of the increased quantities of Indian wool by
Iudian mills for war and other purposes? L )

(¢) Is it a fact that the foreign wool valued at about rupees three crores
has been imported annually into India for manufacturing woollen clothes for
military?requirementr- during- the last few vears sincg the commencement of
ths var ' ' '

(d) Is it a fact that mills in India engaged on war work have been provided

* by the Military Department with specificntions which principally require the
use of the foreign wool? .

!

4+For answer to tlils question, see answer to question No. 258, - .
YAnswer to this question laid on the table, the questioner having exhaunsted his quota.



——— - e el

STARRED QUESTIONS AND ANBWERS ) 527

(e) Are certain qualities of Indian wool, such as best Bikaner, Kashmir
and Jodiyu wools and other qualities being utilised for muaking woollen clothes?

(f) Do Government propose to recornmend to the Military Department to
give preference to Indian wool for manufucturing clothes for military pur-
poses?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) The.
question of utilisation of Indiun wool has been considered by Government, but
apart from its use in the making of Burrack Blankets Indian wool is unsuitable
for other woollen muterials required by the Army. Clothes made from Indian.
wool, hund-spun and hand-woven, have, however, from time to time been-
accepted for use as substitute clothing for the Army.

(b The estimated consumption of Indian wool by Mills engaged on war-
work is 20 million pounds per year. As regards the question of research work
experf connnmittees were formed to examine the existing specifications and relax.
then if possible with 4 view to muaking the best use of Tndian wool.

(¢) Yes. :

(1) Certain specifications of the military require the nse of foreign weol.

(e) Yes. '

(fY This has already been done.

‘ UNSTARRED QUESTIONS AND ANSWERS
CoNTRACT RATE TO MESSRS.  BALLABHDAS ESHWARDAS FOR DISTRIBUTION OF
GRAINS TO EAST INDIAN RAILWAY SERVANTS,

58. Hajee Ohowdbury Muhammad Ismail Khan: (u) Will the Honouruble
Member for Railways please state if it is a fact that the contract for the distri--
bution of grains to Railway servauis on the East Indian Railway has been given.
to Messis. Ballabhdas Eshwardas, at the rate of annag ten per maund, with
effect from the 1st April, 19457 ’

(b) Is it a fact that the contract for the disiribution of graing to Railway Ser-
vauts has been given to all other contractors at the rate of annas eight per maund
from lst April, 19487 '

(c¢) If the replies to parts (a) and (b) be in the atfivinative, what are the-
reasons for the differential treatment and for not reducing the rates allowed to.
Messrs. Ballabhdas Eshwardas to the level of the rates allowed to all other
contractors?

(1) It the replies 1o parts (a) and (b) be in the negative, what are the eorrect
rutes . ’

The Honourable Sir Edward Benthall: (u) Yes, except that the ratp of
annas ten per mnund applies from 1st June, 1943,

h) Yes, .

{¢) The reason is that the originul contract with Messrs, Ballabhdas |
Eehwardas, who were the very first contractors employed, permitted the con-
tractors to keep the bags: the admivistention now requires them to return the
bags and so compensate them for this, an additional payment of annas two per-
maund has been agreed upoh. ’

(d) Does not arise. ~

No~N - RETURN 0F GUNNY BAGS REQUIRED FOR DISTRIBUTION OF GRAINS BY "MESsSsRs, .
BALLABHDAS ESHWARDAS TO THE SUPPLY OFFICER. '

54. Hajee Chowdhury. Muhammad Ismail Khan: Will the Honourable Meciu-
ber for Railways please state: '

(u) if it 18 o fact that the Gunny Bags required for the distribution of grains.
to Ruilway Servants are returned by the contractors to the Supply Officer for-
refills ; and ' ' ' :

(b) if it is & fact that Messrs. Ballabhdas Eshwardas cn the East Indian:
Ruilway are exempted from the said procedure; and if so, why?

The Honourable Sir Edward Benthall: (1) Yes.

(1) No. since Messrs. Ballabhdns REshwardas are also returning the bugs..
The second part does not ariee. :
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RUXNING OF CERTAIN TRAINS BETWEEN DELHI AND DELHI SHAHDARA.

55. Hajee Chowdhury Muhammad Ismail Khan: Will the Honourable Mem
ber for Railways please state: . i 4

(a) when the trains No. 68 Down, A Up and D Down, are scheduled W
arrive at Delhi-Shahdara Railway Station on the North Western Railway; -

(b) the average number of hours per day that the trains No. 68 Down and
A Up are arriving late at Delhi-Shahdara:

(c) whether another train was provided for the small children attending
schools at Delhi from Delhi-Shahdara in the early morning when train No. 68
never arrived at Shshdara at the scheduled time during the preceding four
months;

(d) the result of the census of passengers by the A Up train taken ut Delbi
Junction to justify its continuous running to its present scheduled time during
the preceding four wonths; and ' "

(e) what objection the Government has to running the’'A Up train from Delhi
Junction at 22-30 bours daily?

The Honourable Sir Edward Benthall: (a) 0659, 0915 and 18-02.

(b) 68 Down arrived, on an average, approximately five hours late during
the months of June and Jl.xly, 1948, and A Up approximately 30 minutes late
on an average. 68 Down is a train carrving heavy parcels traffic and conse-
quently subject to inevitable delays.

(c) No. )

(d) No census of passengers by A Up train has been taken, but it is esti-
mated that approximately 600 passengers travel duily from Delhi and the
running of this train to its present schedule is justified.

(e) The N. W. Railway consider that the running of A Up train from Delhi
Junction at 22-30 hours would be inconvenient for the hulk of the passengers
who travel by this train.

RUNNING OF A Up TRAIN BETWEEN NEW DELHI AND GHAZIABAD.

56. Hajee Ohowdhury Muhammad Ismail Khan: Will the Honourable Meiu:
ber for Railways please state:

(a) if it is a fact that the A Up train is run daily between New Delhi and
Ghaziabad on the North Western Railway; if so, to what timings;

(b) the number of passengers who used to travel hy it between New Delbi
and l?elhi; '

(¢) if the number of pasrengers justifies its running between New Delhi and
Delhi; and . .
- (d) the reasons for its Inte start fromn New Delhi during the preceding four
months?

The Honourable Sir Edward Benthall: (a) Yes.

New Delhi . . . . .
Dethi

dep. 17-30 hours

. . . . . . . . arr. 17-42

. dep. 17.52 ,
Delhi-Shahdara . . . . . . arr. 18-02
- dep. 18-04¢ ,,

Sahibabad . . . . . . . arr. 18-12
dep. 18-14

Ghaziabad B . . o N . . arr. 18.23

(b) and (¢). The exact number of passengers is not known as no census
. has been taken. It i¢ estimated, however, that approximately 600 passengers
travel daily fromy New Delhi station and Government consider this justifies the
ranning of this train. ’ ‘

(d) Due to the late running of other trains, for a vatiety of reasons, platform
accommodation at Delhi Junction is not always immediately available, for thie
hin. h
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NON-GAZETTED STAFF ON EAST INDIAN RAILWAY GIVEN EXTENSIONS OF SERVICE.

57. Hajee Ohowdhury Muhammad Ismail Khan: Will the Honourable Mem-
ber for Rui.ways please state:

(8) the number of non-guzetied statf on the East Indian Railway given exten-
sions of service ufter the auge of 55; and

(b) the reasons for not employing the mun after the age of 5 ou the Revised
1924 Scales of Pay us a temporary new entrant?

The Honourable S8ir Edward Benthall: (a) 105, up to the middle of Murch
194:.

(b) Government employ both methods; extension or re-employment being
adopted according to the circumstances and merits of each case.

MESSAGE FROM THE COUNCIL OF BTATE.

Secrotary of the Assembly: Sir, the following message has been received
from the Council of State:

“l am directed to inform you that the Council of State at its meeting held on the 6th
August, sgrecd without any amendment to the following Bills which were passed by the
ive Assembly at its meeting held on Thursday, the 20th July, 1043, namely :

1. A Bill-further to amend the Indian Boilers Act, 1923, :

2. A Bill to amend the Mines Maternity Benefit Act, 1041

3. A Bill to.amend the Motor Vehicles (Drivers) Ordinance, 1042,

. A Bill further to amend the Agricultural Produce (Grading and Marking) Act, 1937;

and
5. A Bill further to %mend the Indian Army Act, 1911, and the Indian Air Force Act,

STATEMENT OF BUSINESS.

‘The Honourable 8ir Sultan Ahmed (Leader of the House): Sir, Hon-
ourasble Members are aware that it had been our intention to put down the out-
slanding items of legislative business on the list of husiness_for today and to-
worrow in advance of the food debute. It will have been observed from the
agenda that in response to u very generul demand we have decided to leave the
whole of today und tomorrow free for the food debate. We still, however,
consider it necessary to complete the outstanding legislative business before
the Session terminates, and I would therefore request you, Sir, to direct the
House to sit on Friday und Saturday for the trunsaction of official business. I
hope and trust that every effort will be made to complete the outstanding
business on Friday und T would suggest, Bir, that the House might, if neces-
sary, sit till a later hour than usual on that day provided it can finish its
busines: on that day. :

Nawabzada Muhammad Liaquat Ali Khan (Rohilkund and Kumaon Divisions:
Muhammudan Rural): Sir, may | make a submission before you decide about
it> If you will remember, Sir, the Honourable Member stated last time that
they were definitely finishing the Session on Thursday, but now ihe Govern-
ment seem to have chaunged their mind. 1 wish Government would know
what exnctly they intend to do. As regards the meetings on Friday and
Saturday T would submit that if the business is likely to be finished on
Saturday we should sit on Baturday, but if the business cannot be finished on
Satieday we should not sit on Saturday but on Monday and the following days.
It appears that the intention of the Government is  not to finish this Scession
till +he legislative business is completed. Is that correct?

The Honourable Sir Sultan Ahmed: Yes, that is right. _

Nawabzada Muhammad Liaquat Ali Khan: I would therefore suggest that for
the present you will be pleased to fix a meeting on  Friday, and if it is found
that the business ix likely to be finished on Saturday we might sit on Saturday;
otherwire not.

The Honourable Sir Sultan Ahmed: All that [ can say is that I hope
and 1 do appeal to the House-that' thev will be able to finish the legislative
business on Friday because we have given over three days to the Iniversity”
Bill, and T hope that we may b able to finish that before lunch, and then
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. [Bir Sultan Ahmed.] - _
there will be only another small Bill which will not tuke s long time. I,
however, we are not in a position to finish the husiness till 5 O’clock on Iriday,
then I would respectfully suggest to the House that they might continue to sit a
little longer so that the business may be finished that evening. If that is not
.done 1 would suggest that we might sit on Saturday because after all business
people have come here and they want to go back as quickly as possible. It is
not our fault that the business cannot be finished on Thursday next; the debate
‘has taken a turn which necessitated that the food debate should be taken up
first and the legislative business taken up afterwards. I was meraly respond-
ing to the general desire of the House to have the food debate first; utherwise
wy owp inclination was to:finish the legislative business first before we go on
to the feod debate. But the demand was insistent and very gredt and we
‘could not possibly refuse that demand. i

Mr, President (The Honourable Sir Abdur Ruhim): As regards the request
"made by the Leader of the House all the Members ure apparently agrecd that
there should be a sitting on Friday; us for Saturday there seems Lo be somne
-difference of opimion, and the House generally does not like to sit on v Sutwr-
‘day. T think for the ’present it will be best to fix a meeting next Friday for
the official business and then, as suggested by Nawabzada Liagquat Ali Khan.
if it ia found necessary to sit next Saturday und there is u chance of the husi-
ness being completed on that day, T shall direct the House to sit on Saturday.
A% present it will be sufficient to fix a meeting for next Friday.

INTERIM REPORT OF THE RAILWAY CONVENTION COMMITTEY.

The Honourable 8ir Edward. Benthall (Meuber for Railways und War Traus-
port): 8ir, I lay on the table a copy of the Interim Report by the Railway
Convention Committee appointed by the Legislative Assembly,

Anterim report by the Railway Convention Committee appointed by the .-!xaombly‘I{a-mh:h'én
of 23rd March, 193,

This Committee was elccted in pursuance of the resolution passed by the Legislative
Assembly on the 23rd March, 1943, to comgider matters arising oat of clause (iv) of the
.Assembly’s Resolution of the 2nd March, 1943, amending the Separation Convention
adopted by the Aisembly on the 20th Seplember, 1924, and to report the result in the
course of the session preceding the Budget Session of 1844. Clause (iv) of the resolution
of the 20d March, 1943, mentioned above iuns as follows :—

“‘{iv) for subsequent years (i.c., {mm subsequent to 1343-44) and until a new comvention
in adopted by the Assembly, the allocation of the surplus on cormercial lines between the
railway reserve and general revenues shall be decided cach year on consideration of the
needs of the railways and general revenpes, the lows, if any. on strategic lines being re-
covered from general revenues’. '

2. The Committee met 7 times at New Delhi between the 10th April and 24th July
1843. They were supplied with copies of all the papera and documents placed in 1928
before the Committee which was then appointed, though infructuously, to veview the
-Separation Convention, and also with five more menoranda of which four related to the
depreciation fund and renewal expendilure. After carcful cohsideration, the Committee
have come to the conclusion that it is impossible to foresee the conditions which may prevail
after the war and that, therefore, the present is not a suitable time for undertaking a
«omprehensive enquiry into, or' a permanent revision of, the Railway Separation Convention,
such as the Convention Resolation itseif provides for. The (Cummiltee have, in accordance
with their terms of reference, confined their attention to the devising of an interim arrange-
ment for the division of the railway surplus between railways and general revenues till a
new convention is adopted and recommend that a committee be set wp as soon ux Gircum-
stances will permit to examine the whole question of the convention. Such  an interim
arrangement involves the question of the quantum of the wurplus falling due for division
which, in turn, depends upon the rate of the annual gppropriation to the deprecintion fund.
The Committee, therefore, examined thia question at some length.

3. The Committee are in favour of the depreciation fund Leing built up on the scjentific
busis of the lives of the assets, except Dr. Sir Zin Uddin Ahmad who is not in favour of
~maintaining the depreciation fund in the form in which it now exists. All members cxcept
Mr. Jamnadas Mehta, whose view is stated below, are of the opinion that the annual
contribution to the depreciation fund should not be less than 1/60th of the capital at charge.
‘Rome members felt that this rate of contribution war inadequate and that in-past years
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raidwuys had not been contvibuting sufficiently to the fund. There was, however anummty
on one point namely, that on account of the war, the railway assets were being subjected
to heavier wear and !ear than in normal times, though it was recognised that the additional
depreciation' on account of the excessive weur and tear could not be precisely calenlated,
and that these assets will have to be -renewed after the war at a cost very much higher
than the original cost on which the contributions to the depreciation fund are based.

The Committee recommend that, until the convention is revired, the.present rate of
<ontribution to the depreciation fund «hould not be reduced. Mr. Jamnadns Mehta consi-
ders this rate excessive but, in view of the abnormal wear and tear during the war, is
agreeable to its continuing till a new convention ix adopted.

The Committee also recommend that there should be ;an immediate enquiry as to what
additional appropriation, if any, should he made to therdepreciation fund during the war
#s an emergeucy provision, and that the result of the enquiry should be laid before thin
Committee for conasideration and report. ~ :

They further recommend that a comprehensive enquiry. should be made, as carly - as
possible, into the lives of the assets, including obsolescence, and the comsequent normnal rate
of contribation to the depreciation fund and any other matters, such as the level of prices,.
affecting the fund. Such an enquiry is essential to any further consideration of the ade-
quacy, or otherwise, of the fund. . “r

Sardar Sent Singh considers that the two enguiries are, in fact, interdependent and
whould take place immediately.

4, The Committee agree that the present prosperity of railways should be utilized to
strengthen railway finances. They note the observations of the- Public Accounts Committee
.in their report on the accounts of 184041, to the effect that arrears of maintenance are
accumulating owing to the non-availshility of materials, that this would result in heavier
maintenance exrendit-ure against- revenue in future years when receipts might be rednced
and that the ouly source from which it will ba possible to finance this expenditure (to which
the Committee would add any necessary writing down of stores Dlalances), will be the
Railway Reserve Fund.

There wus considerable support for the view that, in order to place railways on 1 sound
financial footing having regard to post-war contmgencics and the uncertainty of the future
both of railways and their personnel, their general reserve should, until a new convention is
adopted, be built up by  an annual appropriation of u minimum of 1 per cent. on the
cupital at charge from the surplus. Sir Frederick James, while admitting the abnormalities
of war-time finance, also holds the view that the railways will not be on “a sound financial
*iooling"" until their General Rescrve has reached the level of 10 per cent. of the capital at
charge on the understanding that the depreciation fund is treated as such and not, as in
the past, & depreciation-cun-reserve fund, from which payments due to general revenuex
can be made. The Committee, however, do not vousider that it is possible to prescribe such
a minimam appropriation irrespective of {he sm'plus of the year and for an indefinite period.
They, therefore, recommend that in allocating the surplus on commercial lines between
ihe Railway Reserve and General Revenues, as provided in clause (iv) of the Resolufion of
March the 2nd 1343, until a new convention is ndopted by the Assembly. the appropriation
to the Railway Reserve should bhe the maximum consistent with a fair allocation to (enernl
Revenues as determined from year to year hy the general hudgetary situation arising out
of the present emergency. '

To this Mr. Jamnadax Mehta and Sardar. Sant Singh would add the vider that the
accumulations in the Railway Reserve should not be allowed to exceed two vears' contri-
bution to General Revenucs, and that any excess over this should he spent in reducing
tates and fares and in giving additiona] amenities to passengers and railway staff.

6. The Cobmmittee also took up for consideration a number of other questions such as
provision for amortisation of capital, hetterment fund, the question of a fixed contribution
to general revenues, the correct method of calculating interest om the capital at charge and
the allocation of the replacement cost of an asset. They decided, however, that. as these
questions were closely bound up with the Jpermanent revision of the convention, thev shonld
be left to he examined by the committee .recommendod ahove. .

E. C. BENTHALL.

A. J. RAISMAN.

T. S. SANKARA AIYAR.

F. E. JAMES.

JAMNADAS MEHTA.

SANT SINGH.

K. C. NPOGY.

COWASJI JBHANGIR.

8. MURTAZA.
ZTA-UDDIN AHMAD.*
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I. & PURI, *Subject to a note.
Secretary.
The 2nd August 1843.
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Note by Dr. Sir Zia-wddin Ahmad.

The Indian Railways have aftained a position peculiar to this country. They are
partially business concern, partially revenye yielding concern and partially service of public
ut::ilty and we have not been able to find a position of equilibrium between these three
ideals.

2. The major portion of the income at present is derived from Goverument traffic, the
burden of increased rates and fares during the war falls primarily on the Government
revenues. The Railways are now collecting from (eneral Revenues by increase in their
rates and fares much more than they give us in the form of contribution.

3. In my opinion the Administration of the Indian Railways should be based on sound
finance, but we should be henest in our finuncial policy We should not follew the examples
of dishonest companies which cheat the income-tax officcr and the shareholders by variou
devices. We should be fair. to general revenues, the travelling public and to our own em-
ployees. We should help the Government as much as we can afford at the time of their
groatest necessity. We should not néglect in boom time the needs’ of the ‘travelling public
and provide better comforts in travelling, and we should not neglect our own staff in the
time of economic strain whose labour has c¢ontribued to .the increase of our income, and
we should not dlso forget that this is the time “when we can build up our reserve. We
have to frame our financial policy with due regard to all these factora.

4. Contribution to the General Revenues, Depreciation Fund, Reserve Fund and the
question of rates and fares cannot be discussed as isolated problems. They are correlated
subjects. The framing of policy on these issues will require very elaborate investigation.
Rven if we undertake the investigation now at war time. the conclusion that we arrive
at will not apply to peace time. Knowledge of conditions of Railways in other countrics
will be necessary for correct appreciation of our problems and we will have to import from
outside a person of qualifications of late Mr. Acworth to assist us in our investigations. Tt
is impossible during the war time to secare the services of a first class expert in Railway

i from England or America. I am therefore inclined to think that all these three
questions should be left alone for the vresent, and we continue to follow the existing practice
as laid down in the Resolution of 1824.

A (s) We continue debiting 1/60th of the Capital at charge under Depreciation Reserve
Fund. )

{b) The contribution of 1 per cent. to the General Revenue as determined by the Conven-
tion of 1924 may not be altered.

{c) The balance may be divided between the General Revenuex and the Railway Reserve
Fund. The proportion should be determined each year by a special resolution of the
Assembly.

5. As majority of the Members of the Committee are of opinion that the Depreciation
Re-erve Fund in its present form should not only be 1etained but the contribution of 1/60th
of the capital, being insufficient, may be raised and they have recommended immediate
enquiry abount the lives of the assets, I beg leave to give my opinion on this issue. I am
strongly of opinion that Depreciation Reserve Fund as it now exists is as unnecessary to
maintain as it is difficult to work out. The present system of debiting the cost of renewsl,
and maintenance of track, rolling stock and buildings partly under Revenue income, partly
under Depreciation Fund, and partly under capital is unsatisfactory. It is difficult to
decide with accuracy under which head a particular expenditure should be allocated. No
two persons will agree as to the classification of any expenditure under proper heads and
the same person will have different opinion at different times. I ask under what heads will
a Railway Pinancier debit the cost of abandoned projects and purchase of branch line
shares. I will get different answers. (Vide Administration Report, Page 175.) .

I suggest that we follow & signple method, a method which is being followed by nearly
all the Railways in the world that all expenditure which does not yield any income should
be debited to the Revenue and all expenditure which yields revenue should he debited to
(apital account. This will simplify the accountancy which has been made unnecessarily
complicated. .

6. The Railway Administration in India is beinc fallen into error in regarding Indian
Railways only as a husiness concern. It neglects its responsibility us service of public
utility and ite duties to travelling public, and to general Revenues. 1 am quite willing to
accept the view that Railways may be regarded as business concern. But I would then
press that they rhould pay like other business concerns the custom duties, income-tax and
excess profit tax. When demand for taxes is made; the Adm’inistration pleads exemption
from these taxos on the ground that it is a service of public utility and is maintained for
the benefit of the State. They cannot have hoth ways. :

7. The practice of taking a fized amount from revenues of Railways ench year for
renewal, replacement, and maintenance of track and rolling stock under the name of
Depreciation is peculiar to this country. They are unnecesrarily attempting to solve difficult
problem of determining what this fixed amount should he. The present practice is that
this fixed amount should be 1/60th of the capital at charge. The figure 60 is very arbitrary.
Why not '1/59th or 1/61st? The only argument in favour of 60 is its popularity among the
Grecks and the Arabe who always used sexagesimal scale. The Financial Commissioner for
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Railways is now admitting that this method of calculation of the fxed amount (known as
Depreciation) is unscientific and shotld be given up. The alternative they fall back upow
is the determination of the lives of the assets. I challenge that the lives of the assets
cannot accurately be determined. It will be as arbitrary as the selection of the number of
60. The life depends on the intensity of the use of the stock, the manner in which it is
used and the supervision of maintenance. In calculating the life of rolling stock, the
movements in ton-miles must come into consideration. These ton-miles are very great
during the war and small during the period of depression. Can anyone calculate the life
of & motor car? 'Neither ‘the mileage nor the time will deternvine ‘the life of a car. It
” depends on so many factors which cannot be accurately determined. Countries which are
more business-minded than we are have given up this calculation and have adopted the
aimple method that all expenditure on renewal, replacement and maintecnance should be
aid directly by the revenue. The expenditure will be great during the busy time and
ess during slack time, but our income will also be greater in busy time. Depreciation thus
depends not only on the capital, but also on our income.

We should therefore give up the practice of setting aside s fixed amount whether. based
on the percentage of capital or the basis of the assets irrespective of traffic each year, but
we should pay from revenue each year-as much as we require for replacements and renewals.
In case the entire amount could not be spent, the balance should not be aullowed to lapse,
but it should be carried forward in suspense account, which is different from Depreciation
Reserve Fund.

8. The practice of our Trdian Railways of setting aside a fixed portion under Deprecia-
tion is very embarrassing to the students of the Railway Bconomics. When they look into
the figures of various Railways (vide Statistiques Internationale des chemins de fer table
3—4 which T have summarised in my book on ‘page 266) they will find that the percentage
of expenditure under Miscellaneous is abnormally great; for Indian Railways it is 25.2
and it is 0.6 in National Canadian Railway and 3.1 in London North Eastern Railway; but
the percentage under the head of rolling ‘stock is minimum for Indian Railways. It is 9.8
against 24.6 for National Canadian Railway. The marked discrepancies arise out of the
fact that persons who prepared these statisticsa could not comprehend the purpose of our
Depreciation Reserve and they put it not under maintenance of track and of rolling stock,
but under miscellaneous.

The operating ratio of our Indian Railways also assumes illusory ﬁgur;. T have cal
culated the true operating ratio from illusory operating ratio for various years from 1831.
The fictitious operative ratio is ahout 28 per cent. higher than the real operating ratio:

9. There is one more danger to which I would like to draw the attention. During the
period of 18 years we have credited the Depreciation Fund with an amount of 225 crores
and spent about 150 crores, leaving a balance of over 75 crores. This Reserve has been
further increased during the 'ladt two years by about nine crores, raising the reserve to
about 84 crores. This reserve of 84 crores could have been usefully spent in providing
amenities for passengers, in increasing the pay of employees or reducing rates and fares or
building up our own general reserve. Special name has been devised to the money so locked
up and it is now culled Depreciation Reserve for which no visible expenditure could be devised.
It was argued that the entire Reserve would be used up during the next thirty years. It
cannot be done umless the conmotation of ‘the word Depreciation is widened and it is spent
in wasteful undertakings such as Kangra Valley Railway or Kalyan Power House. The
peaks in the graph of Capital expenditure depend on political factors, but it would not
lead to depletion of our depreciation reserve.

10. T am strongly in favour of building up a Railway Reserve Fund which may .be
utilised for ohjects mentioned in clause (4) of the Railway Convention of 1924. I wonld
like to add the words ‘to provide amenities to passengers’’ to this sub-clause in order to
make this object more explicit. The upper limit of the Reserve in my opinion may be
fixed. Wedgewood Committee recommended fifty crores. In view of the objects for which
the fund is established which includes expenditure on Depreciation, also seventy-five
crores as suggested by 8ir Frederick James is not excessive. The limit of seventy-five
crores is fixed on the supposition that ‘the second Reserve called Depreciation Reserve
should be abolished. It is unnecessary as general reserve can be utilised for arrears im
renewals and replacements as mentioned in clause (4) of the Convention.

. Conclusion. _

11. The position according to Cdnvention of 1924 is that from the Revenue of Railways
we first pay working expenses, interest charges, one per cent. of the capital at charge to
general revenues, and contribution to Depreciation Reserve Fund, and the balance is divided
between general revenues and Reserve Fuand. It is now contemplated that we first pay
{1) working expenses, (2) interest charges, (3) Depreciation Reserve Fund wnd possibly
enhance its amount and the balance may be divided between general revenues and the
Rererve Fund. From the share of general revenues, the losses on strategic lines should
further be deducted. . - .
T regret_that T am unable to subscribe to this opinion. T do not object to the adminiés-
tration of Railways as a business concern, but :like other business toncerns they should :pay
1l ‘the -taxes incliding income-tax and excems profits tax.

ZIA UDDIN AHMAD.
B



MOTION RE THE FOOI SITUATION.

Mr. President (The Honourable Sir Abdur Rshim): Before I call upon the
Honourable the Food Member to move his motion I think I ought to ask Hon-
ourable Members whether they desire that there should be & time limit for
speeches as on the last occasion. (Several Honourable Members: ‘‘Yes’.)
On the last occasion Leaders of Parties were allowed 30 minutes and other
Members were allowed 20 minutes, and the Government Member was given
one hour or more. I suggest the same time limits should be fixed on this
oceasion also. '

Mr. Akhil Chandra Datta (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): 8Sir, the President should have some discretion.-

Mr. President (The Honourable Sir Abdur Rahim): 8o far as I am concera-
ed, you may give me discretion but as the Members are aware I do not like to
disturb the time limits once fixed.

The Honourable Sir M. Axizul Huque (Food Member): 8ir, I beg to move:

“That the food sitpation in India be taken into consideration.’’’ *

India today is in the midst of a most difficult food problem. War on the
woderu scale represents a great economic upheaval entailing an inevitable
shortage of available food supply in every country, and there is no country in
the world today, not even the United States of America or Great Britain, which
has not to suffer from the consequewnces of food shortage. But whereas this econo-
mic upheaval and shortage began much earlier in other countries, we have
been faced with this problem which has some special features of its own. for
just about a year.

The year-1943 opened with a good prospect for wheat crop and the all-India
wheat production was estimated to be at least a million ton surplus. Maize and
millets were also estimated to be a surplus production. But the last rice crop
was affected by weather conditions, cyclone and flood. And rice constitutes
by far the biggest acreage in the country. The estimated all-India rice short-
age was sbout 2 million tons. But while the deficits and surpluses of other
areas almost cancelled each other, the province of Bengal representing about
one-third of the total acreage of rice in India was deficit by about 1} million
tons against the normal average, but surplus by about a million ton compared
with the crop of 1940. On the other hand the rice crop of the year 1941 was a
surplus crop in Bengal by about 1} million tons over the normal average, thus
providing a fair carry-over for the following year. Taken all together—rice,
wh2at, maize aud millets—the all-India food position at the beginning of the
year was nothing exceptional. In no less than five out of the previous ten years
the production of foodgrains was worse than the estimated food production of
this year and no grave shortage was expected by even the worst pessimist.
Only Bombay, Travancore and Cochin were then badly affected and prompt ar-
rangements were made to meet the requirements of these areas.

Within a few months the food position took a turn almost unparallelled in
the history of India. Travancore and Cochin are faced with grave distress and
people are living there on a meagre supply of foodgrains supplemented by ruots
and vegetables. This region has always been deficit ini respect of food grains and
had norinally to draw its supplies from other provinces and from Burma. With
the fall of Burma this area was suddenly confronted with a shortage of food-
grains. Today the rationed quantily per head of all grains—rice, wheat or
other dry grains—is only 4} lbs. per week. The City of Bombay is being
rationed for the last few months and the ration there, including oll grains—-
rice, wheat and bajra—is 63 lbs. per week per head. Bome of the districts of
Bombay are also in a most difficult food position and almost similar is the case
In some parts of Madras. There is unprecedented distress in Bengal and the
situation there is fully known to you all. There are other parts of India which
have been more or less affected either owing to the pressure of high' prices or
due to local shortage. The general food #ituation is a matter of considerable
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anxietv to all and for the time being we have to face day to day problems of
th> most complexity and often at a moment’s notice. We are doing our best
and all that is ible’to meet the exigencies of the situation.

Le% me go back at this point, for a moment, to explam to the Houga ?ho
steps tuken from time to time by the Government of India from the beginning
©of the war. From the very first, the Government of India .realized that soon-
er or later they might be confronted with some of the inevitable consequences
of war conditions. But for the time being the problem was to evolve a com-
mon price policy and to go-ordinate the necessary measures that might be
taken by the provincial authorities to meet the exigencies of the war situation.
India is & vast continent with 890 million inhabitants. Even in normal times
with fasi train services it took about three days to go from Karachi to Calcutte.
Fromn Delhi to Travancore it was even a longer journey. We have to work
under a constitution under which the provinces function as autonomous units
with responsibilities of their own, within their own sphere'and this is true as
much of the ministerial provinees as of the section 93 provinces. And we have
no right to interfere in matters within the scope of provincial responsibility.
Agriculture, agricultural development, production of foodgrains and irrigation
are primarily the responsibilities of the provinces and while the Government of
Indin have from time to time given a lead in many measures of reconstruction
-and rehabilitation of agriculture, the provinces' hgve direct responsibilitiea in
shaping their own policies and programme. The Indian 'States are generally
-autonomous-in their economic policies and they function in conditions of their
own. On the other hand, the Government of India have no administrative
agency of their own and must necessarily depend on the provinces and their
established administrative machinery to carry out any common planning or
programme in the food problem of India. They can only enforce all common
measures through understanding and agreement with the Provinces and States.
The Government of India therefore in the existing scheme of things depended
upon the Provinces and Btates as the basis of future economic policy snd have
throughout tried to take the provinces and__States with them in accepting &

-common policy for the country as a whole. No other method would have been
feasiblo and no other method was even suggested. '

Within a few days after the declaration of the war, the Government of India
therefore issued a notification under Rule 81 (2) (3) of the Defence of India
Rules empowering the Provincial Governments and the Chief Commissioners to
control the prices of certain essential commodities, such as foodstufls, salt,
kerosene, medical supplies, etc. The representatives of the provinces and the
States wete thereafter invited to a Conference convened on, the 18th and 19th
of October, 1989. The Ministries were then functioning in all the provinces.
‘This Conference recommended against any control of the price of agricultural
commodities, and was in favour of the provinces being the proper authority to
exercise control over the commodity prices if and when necessary.

It soon became apparent that the measures till then taken were not adequate,
.and the second Price Control Conference was convened on the 24th and 25th
‘of June, 1940. This Conference recommended that while the Central Govern-
ment might control the primary wholesale market prices when necessary, the
Provinces and States should control the retail mnarket prices; and that in fixing
wholesale prices, when and if necessary, the Central Government should first
consult the primary producing provinces concerned. On a full consideration
of the general price level, this Conference came to the conclusion that the price
«of agricultural commodities was not high enough to warrant the imposition of any
measure to check the rise. Meanwhile the trénd of agricultural prices was
downward and the problem of price control receded for the time being into the
‘background.

Late in the summer of 1941, market conditions began to deteriorate 31<{ﬂ8.'
with adverse war news. 'The price level began to rise and the third Price
Control Conference was called on the 16th and-17th of October, 19_41. Some

B2
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of the representatives at this Conference strongly eriticised any aftempt to keep.
agricultural prices down as being oily in the 'interests of export. The rise in
prices was considered to be due 4o docal and temporary factors and the Con-
ference was not in favour of any control of prices by the Centre. SBome of the
representatives were not only against any control of prices, but were in favour
of a further rise in prices of rice and opposed to any import of rice from Burma.
Punjab was emphatically against any control of wheat prices and was not in
favour, in any circumstance, of any control during harvest.

Shortly after the Conference met, the wheat situation began to deteriorate-
with considerable speculative activities. With the impending danger of hosti-
lities breaking out in the East, the Government of India decided to confer further:
powers on the provinces to deal with emergencies. On the 29th of October
1941, provinces were given further powers, inter alia, to control movement of
rommodities in local markets, fix. prices and secure the availability'ct foodstuffs.
These powers were given only with a view to quick action being taken in un
emergency. It was specially emphagized that these powers should not be
exercised by the provinces without previous consultation with the Government
of India. In the event of any such consultation being not possible owing to-
breakdown of communication or in any emergent situation demanding quick
action, the Government of India desired thst reference should be made imme--
diately afterwards to the Centrul -Sovernment. :

The wheat situation continued to deteriorate and on the 5th ¢of December,.
1641, the -Central {Government, in accordance with the recommendations of the
Second Price Control Conference, issued a notification fixing the maximum price:
of wheat at Rs. 4/6 per maund in the primary wholesule markets at Hapur
and Lyallpur, the prices of wheat in other markets being left to the provinces.
to be fixed on a derivative basis. The Prowineial Governments were simul-
taneously requested to take action to fix maximum pries ol wheat in other
markets within their respective areas at am appropriate level and ‘related to the-
waximum price fixed at Hapur and Lyalipur.

Soon after the declaration of war by Japan, followed by the rapidity of the
Japanese advance, one of the Provincial Governments enquired from the Central
Government as to whether a provincial reserve should not be built up in
anticipation. Sir, the Government of India gave the most careful consideration
to the matter but came to the conclusion that it would not be in the best interests.
of the country as a whole to take any such measure. The Provincial Govern-
ments were informed of the inevitable consequences that would follow “if every
province began to build up a provincial reserve. One province would be followed
by another and this would inevitably choke up the flow of grains and would
thereby create an artificial shortage throughout India. Sir, the Government of
India specially emphasized that in conditions of shortage this would lead to an
economic disaster and any such measure should therefore be avoided. In the
meantime, some of the Provinces had already restricted the movement of certain
food-grains to destinations outside their boundaries.

The Fourth Price Control Conference met on the 6th and 7th February and
as T read the speech of my distinguished friend, the Honourable 8ir Ramaswami
Mudaliar, whom I am glad to welcome here, I find that he warned all Provinces:
not to dam in any manner the free flow of food commodities, and especially
emphasized that a ban on inter-provincial exports would do much more harm:
than good, and should be avoided to the utmost extent. In order to ensure
an equitable distribution between surplus and deficit provinces, this Conference
recommended that the Central Government should create an appropriate organi-
sation. The Conference further recommended that inter-provincial exports
should not be prohibited, and that stock-buildings by provinces should be depre-
cated, especially on the part of deficit provinces. The Conference re-uffirmed
its views that price control administration should be left to the provinces and
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wecommended further that the price of rice should not be controlled; should
the time come when it became necessary to do 8o, it should be done after
-consultation with the provinces.

With a. view to enable the Government of India to be ready for any future
-emergency or contingency, the producing provinces, in accordance: with the
recommendations of the Conference, were requested to give the names of the
-common varicties of paddy in the locality and to recommend the price that
should be fixed. Honourable Members are awure that, unlike wheat, there is ne
-organized wholesale market for rice in India. With hundreds. of common
varieties of paddy, it was difficult to consider any control measures without
-careful collection of data. The Government of India were not able to get the
necessary data.

In the meantime, a conference of the representatives of the Governments of
Bihar, Bengal, Orissa, the C. P. and Assam-—the main rice-producing pro-
vinces—met together to discuss a common rice policy, but no agreement was
-arrived at.

Dr. 8Sir Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): When? -

The Monourable Sir M. Azizul Huque: February-March 1942.

In April 1942 the Central Government introduced control over the price and
movement of sugar produced in India, but could not introduce any central
price over other food-grains excepting wheat in view of the general attitude
-of the Provinces. On the 28th March, 1942 the Government of India fixed the
price of wheat at Rs. 5 in Lyallpur and Hapur and Rs. 5/4 in 8ind.

In the meantime various local authorities liad passed multiple and sometimes
-confusing orders with the resultant dislocation of trade. Some of the Provinces
had also begun to build up their reserves. The next Price Control Conferencs
was therefore called on the 7th and 8th April 1942 and came to the following
~conclusions : .

that stock-building was inadvisable especially when a Province was a deficit

-one, and if unavoidably necessary, should be done only te the extent of a
reasonable provision;

that a control price of wheat was unnecessary :

that wholesale dealers should be licensed and that retail licenses should be
‘issued at the option of the Provinces;

that in any price control scheme, or in taking further price measures, the
-established trade should not be disturbed and existing trade channels and
.agencies should be utilised as far as possible;

that wheat wholesale price should not be revised.

‘Throughout May this year unfounded rumours spread all over the country
-about the general wheat position. The price of wheat, inspite of the maximum
prices fixed, rose up abnormally high in Hapur and the Wheat Commissioner
had to stop the issue of further wheat permits in the U. P. on the 16th Decem-
ver, 1942. The situation was aggravated by wild rumours to the gain of persons
interested in speculation. British India was then short of wheat in some: places.
With a view to relieve this wheat shortage in some parts of British India, the
Political Department requested the Tndian States if they could release any
wheat from their stock. Tnterested parties spread a rumour that the Govern-
ment proposed to export a million ton of wheat and that godowns had already
‘been hired in Bombay. 8o strong was the rumour that the Federation of
Indian Chambers of Commerce and some other commercial bodies sent repre-
sentations. to the Government of India. Bir, the Government of India imme-
diately contradicted this entirely unfounded rumour, but somehow or other the
‘representation made by some ‘of the trade organizations was' published in the
press before the reply could'be sent. Speculators made gains, prices rose and
wheat went underground. The Wheat Control Order was therefore promul-
-gated, in the month of May, prohihiting inter-provincial movement of wheat
-unless covered by a permit issued by the Wheat Commissioner in Tndia.
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.The general food situation at the time demanded further measures and the-
Food-grains Control Order was promulgated on the 21st May, 18423 providing'
for the licensing of wholesale dealers in food-grains and requiring them to sub-
mit periodical reports of stocks held by them and all relevant information re--

garding the disposal of such -stocks.

Once ugain in July 1942, the Government of Indis deemed it necessary
to reiterate their views that stock-building of food-stuffs should in the then:
existing conditions of things be regarded as inadvisable as a rule; that acquisi--
tions of stocks by industrial cobcerns in excess of their normal requirements.
should be discouraged as far as possible. Provinces and States were informed-
that the Government of India was not in favour of any stock-building except.
to safeguard supplies in particular areas and that only to a reasonable limit
and only after a previous reference to the Government of India. '

Sir, the situation continued to deteriorate and it was soon apparent that
the statutory maximum prices were not being observed and that clandestine:
transactions were taking place on a widespread scale at rates much in excess.
of the legal maximum. The Sixth Price Control Conference was therefore
called in September 1942 as further and more comprehensive steps were consi-
dered necessary to prevent the development of the black-market and to check
further rise in prices. This Conference recommended thst a single agency
should be employed for sall civilian and defence purchases, that the export «f
wheat on private account from the surplus provinces should be prohibited, that
the Central Governmeént should arrange to make purchases from the surplus
provinces and distribute them to the deficit areas, and that the governing
principle in all measures under conditions of shortage should be equality of
sacrifice on the part of all. The Conference was also of the opirion that there-
should be the least interference with the normal channels of distribution.

In the closing months of 1942 the Government of Indis decided to set up a
special department to deal with the food problem. The Department of Food
was thereupon created on the 2nd December, 1942, and soon after, the first
Food Conference was convened on the 14th and 15th December, 1942. It may
be noted that provinces and States were asked some time in August of this year
to give a forecast of their productions, surpluses, and deficiencies. No reply
came from most of the major provinces. An estimate war therefore placed
before this Conference showing the probable deficits and surpluses of each area,
with a view to getting the latest information from the representatives at the
Conference nbout provincial acreage and yield. The wheat position was then
extremely critical in some parts of India. There wete threats of strikes in
industrial areas with crop failures in other parts. A disastrous cyelone on the
East Coast caused havoc in extensive areas. This Conference discussed the:
general wheat position and the estimates of deficits and surpluses as stated by
the provinces for the next four months. The estimated surplus.available, mainly
in the Punjab, till the neit harvest was not enough to meet the deficit and
the Government of India therefore took immediate steps to get some imports
of wheat from abrond. While T am not in & position to state the actual figures
of importa for obvious reasons, T can say this much that it was a substantial
quantity and that the surplus available within the country with the imported’
wheat was for the time being sufficient to meet the situation. The rice position
was thereafter discussed by the Conference, and this Conference wax attended
among others not only by the official representative of the Government of Bengal
but also by the then Chief Minister of the provirice. As regards rice the state-
ment on behalf of Bengal was as follows:

“We do not require for the next few months any rice even though we are in deflcit.”

Sir, on an enquiry whether the Bengal Government bad any suggestion to:
make a8 to how they would be able to get rice if it was required by the pro-
vince, neither the Chief Minister nor the official representative had any sugges-
tions to offer. .

it
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An Honourable Member: When was this?

The Honourable Sir M. Azizul Huque: December last; ‘‘We have to make
our suggestion’’, said the official representative, ‘‘when the occasion arises.’’
Bir, the general position taken up by Bengal was that as they were not in
surplus, but i defici}, they should not be asked to contribute in any way to
the all-India pool, and that they would be able to manage their affairs if- they
were not asked to undertake any extra provincial responsibility. The statement
of the then Chief Minister was in the following terms, viz.,—

““We know rice is enough for us. We do require some wheat from outside. We do not
want to be fixed to a policy. We shall act as we may decide.”

The other provinces thereupon considered their deficits and surpluses without
taking Bengal into account. As regards millets the Bengal representative
declared that his' province wuas not particularly interested. The Conference
thereafter made certain generdl recommendations, viz., that the Government
of India should get surplus grains from the provinces through purchasing
agencies under the control of Governments of the producing Provinces and
distribute the available surplus grains to the deficit areas. As regards price
control Bombay was definitely against fixing any price on the ground that com-
modities would not come out. Bengal opinion was, ‘“We have regarded the
whole matter as so academic that we have not attempted to make any caléula-
tions’’. .

An Honourable Member: Happy-go-lucky!

The Honourable Sir M. Azizul Huque: “‘In the case of rice it is of little
importance so long as we are allowed to look after our own interests’’. Madras,
C. P. and Assam were also opposed tc the enforcement of any maximum
price and the U. P’. also was opposed tc the fixing of price of any commo-
modity other than wheat. The official representative of Bengal was of the
opinion, that all price control measures should be given up and that the price
should be moderated Ly market sactivities and controlled distribution. The
Punjab, the main wheat producing surplus area, agreed to a purchasipg agency
subject to the Government of the Punjab deciding the quantity to be exported
from the province. The Conference also recommended that there should be
no requisitioning of ioodstuffs as it would dry dp supplies. The question of
rationing was also considered. The province of Bombay was definitely in favour
of rationing schemes. The Governmeni of Bengal was not in favour of any
rationing measure beyond group rationing in labour areas and queue distribu-
tion for the public. The Conference finally recommended the de-control of*
the price of wheat. .

The original propesal of the Government of India before this Conference
was the setting up of a purchasing organisation, an organisation of merchants
buying on behalf of the Central Government on a commission basis as the best
means of effecting purchases on a large scale. The provinces had been con-
sulted but as there wus considerable difference of opinion, the question was
discussed in the Conference. Sir, as I have said before, the consensus of
opinion at the Conference was that the purchasing operations should be left
entirely to the Goverament of the producing provinces, the Central Govern-
ment merely assuming responsibility for moving the surplus grain from, the
surplus to the deficit areas. Sir, speaking at this Conference, the late Mr.
Holdsworth, the then Secretary of the Food Department, uttered a warning -
against any such dual scheme. He pointed out the difficulties the Central -
Government would encounter in shouldering the responsibility for moving the
surplus grains from the producing provinees to the deficit provimces, through
an organisation not under its own direct control but controlled by the Govern-
ment of the produecing province which in effect would place the Government
?f India in an almosi impossible position. As he stated frankly at this Con-
erence: -

““We are going to be asked by the deficit provinces to carry out a quota programme—if
we can ever arrive at a quota programme. e are going to be expected by the deficit
provinces to produce grains for them. At the same time we shall have to cajolé or persuade

the producing provinces that they can go a little bit further than they can go and try
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40 reach the requirements which are ncceamsry in other
struggle in which we shall be pressed, on one side, for more grain, and hindered -on. the
other side, on the ground that we are starving the roducing areas. 1 do not suggest that
either side would take up an obviously unreasonable position. But I think it must be
admitted that if the Government of India are to take any responsibility in the matter of
feeding the deficit areas they must have a much freer hand in dealing with the producing
areae than some of the Provincial Governments see at present to sllow, I should rather like
the provinces which have objected to the scheme as propounded by us to consider the
position that I have just stated and to let us know if they can see their way to giving us a
freer hand than they seem prepared to do in their replies to our reference.’”

of Indis; It will be a constant

But the recommmendations of the provinces were as I have just stated and

12 Noow ‘the decisior of the Conference was as I have just said. As the
*  primary responsibility for the food problem was on the provinces it

was not possible for the Government of India to go against the concensus of

opinion at the Conference and impose its own purchasing organisation upon
unwilling provinces.

In accordance with the recommendations of the Food Conference, the wheat
price was de-controlled and immediately the price shot up to near about Rs. 12,
though it came down later, against the previous controlled price of Rs. §
or Rs. 5/4. The Government of India then prepared a procurement plan for
all provinces and Stutes and a further conference was convened to discuss
the details of the plan. The provincgs, both deficit and surplus, were urged
in the meantime to begin purchases of all available food stuffs within their
respective areas. This procurement plan was formulated in accordance wich
the recommendations of the previous conference to distribute the deficiencies
all over India, so thal each surplus province may take its share of the general
deficiency on an all-India basis and not leave the deficit provinces only to meet
the pinch and the pressure of the shortage. It was specially emphasized that
the entire plan was based on. the principle that provinces with a surplus shculd
buy whatever they have and that if they could spare more they should: give
more. At the second Food Conference held on the 25th and 26th February
of this year, U. P., Bihar, Punjab and Assam were of the apinion that the
provinces themselves should purchase their own surpluses. Bengal had no
opinion either on the procurement policy or on the question of surpluses
except that ‘‘anything beyond a safe limit is- a matter for the province to
decide.”” The Conferonce agreed that all provinces should have procurement
-organisations and that the Provincial Governments should be responsible for
the movement of commodities purchased on their behalf in the surplus areas
and that all provinces should supply information of stock purchased and of
the general food situation. There was no unanimity as to who ghould determine
the quantity that should be surrendered by a province for the deficit areas:
The Punjab, Bihar and C. P. were against the Central Government determin-
ing the quantity to be surrendered by a province. Orissa was neutral while
Madras, Bombay, U. P., Sind, Assam and N. ‘'W. F. P. were in favour. The
Conference recommended that there should be no export from a province except
under a provincial licence. The Government of India thereafter finally decided
on the basic plan of distributing surplus to deficit areas. Much has been said
about the statistics of surpluses in the basic plan. Major General Wood clearly
enurf®ated the views of the Government of India in the following terms:

‘‘All discussions of this kind of surplus or of that and all discussions based on available
statistics were based on very unstable foundations and so were largely conjectural and
hypothetical. What we d now concentrate on is action; action to set up our procure-

ment organieations and, action to commence ocurement operations which, operated

vigorously, would alone reveal what cotld be made available for the solution of our problems.
All else is supposition.”

What was the plan agreed to and accepted by all and what was the result.
(An Honourable Member: ‘‘What is the date of this?”’) 6th February of this
year. TFirstly, both tke surplus and the deficit provinces were to bring the
maximum stocks of food grains under governmental dontrol. That was the
only solution devised to solve future difficulties and to gain some equilibrivm
in the mmtter of price as well as supply.
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Secondly, every province, surplus or deficit, was to set up & procurement
-orgunisation for the above purpose. They had been asked in Januexy to take
emergent and extemporised action to buy up whatever rice and millets they
could from stocks of current ‘kharif’ crop coming into the market. But the
net result was disappointing. Some did, some followed their own methods,
others did not take action commensurate with the plan. In some places.
where they did, they tried to build up their own reserve first.

Thirdly, all provinces were to supply certain information about their stock
position, purchases and of the general food situation. Out of 52 returns which
should have reached the Government of India by the end of June, only 8
were received and our greatest difficulty throughout in dealing with the food
problem has been a sad lack of information in most matters. In our task of cvolv-
ing the procurement and supply plan we made it quite clear that the figures
‘were conjectural and were to be taken as targets only. We realised that the
amount of actual purcheses might not reach the target figures but who could
realise that they would be so wide of the mark as it turned out to be in the
face of all provinces accepting the collective responsibility. The Provincial
Governments no doubt disputed the surplus figures under the central procure-
ment plan. One province agreed {o supply 200 thousand tons of rice, 50
thousand tons of jowsr, and 120 thousand tons of gram ‘as surplug for the year
1948. Against this total quantity of 370 thousand tons of food grains, it need-
ed a monthly supply of only six to seven. thousand tons of wheat. According
to the programme of supply framed by the province itself, not by the Govern-
ment of India, namely, to supply 46,48C tons of rice, 24,215 tons of jowar and
28,932 tons of gram, an aggregate total of 99,627 tons from April to June,
it was not possible for us to get more than 25 thousand tons of rice only.
(An Honourable Member: ‘““Was transport available for that province?'’) Yes.
(Another Honourable Member: ‘‘which province was it?'’) In the publie
interest, T do not wirh to give any names. Anofher province against a dec- -
Inred surplus for the vear of 200,000 tons of millets, 100,000 tons of wheat and
125,000 tons of gram, supplied only 20,000 tons of millets, nothing of wheat
and only a thousand tons of gram from December to July.

Taking all-India position as a whole, we should have received during April,
May and June about 144 lakh tons of various kinds of food grains from the
surplus provinces. We could obtain just about 57 lakhs ton for distribution
to the deficit provinces and States. -

By about the beginning of May, the situation began to assume & critical
character and it looked as if the food situation in Bengal was beginning to get
completely out of hand. The province was faced with a rigorous shortage and
it looked as if the industrial war effort, war effort generally and civil life of the
province were in distinct danger of dislocation with it§ inevitable reaction on
other areas as well. The Goverument of India had, therefore, no
other alternative but Lo tide over the immediate situation by introducing free
trade in the Eastern zone as the only means of getting a flow of food grains
into the deficit areas. This was done and for the time being a grave crisis
was thereby averted. If free trade had full play, it would have had a per-
manent effect not only in bringing supplies to the deficit areas but also in
bringing down the price levels of the whole of eastern region even though
there would have been some temporary rise for a time till the market found
its equilibrium. But as soon as free trade was declared in the Eastern Zonc,
obstructions of every kind were placed in its way. I have before me a list
of over 60 cases repoz:ted from time to time and we have not yet been able
to complete the investigation of these cases. But the nature of the allegations
ure as follows: viz., stocks purchased were requisitioned, the stocks purchased
were seized, a percentage of all purchases were ordered to be surrendered, and
In some cases at a much lower price than purchase price, stockists were order-
ed to :c]osé godowns, traders were warned not to sell, stationmasters were asked
to refuse wagons, carters and carriers were stopped from assisting movements,
export was banned by peremptory orders .
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An Honourable Member: In that the work of some Provincial Gouvernmenta ?

‘The Honourable 8ir M. Axizul Huque: I am merely making a statement of

Pacts. Until the investigations are finished, I would not like to be drawn into
this controversy. ' '

Mr. Houuinhhoyl Lalljee (Bombay Central Division: Muhammadan
Rural): Fven the stationmasters were asked to refuse wagons?

The Honourable Sir M. Asizul Huque: Yes, why not? 1 have seen much of
humnan life. Among those who complained were General Manuagars of Raii-
ways. the Chief Mining Engineer of the Railway Board, the Pricz Administrator
of the indian Mining Association, the Officer-in-charge of rice supplies to aero-
dromne eo:1s§ructmn, Bengal Chamber of Commerce, Muslim Chamber of Corn-
_merce,'Indmn Chamber of Cominerce, National Chamber of Commerce and
industrial concerns, not to speak of traders und purchasing agents. - It is said
that trade agents were arrested and prosecuted and that goods in transit were
seized Thus free trade did not function. Taking the case of one of the pro-
vinces, we had an authoritative statement that the provinee had at least 30-
lnkhs of maunds of surplus grains. This provinee did not take anv step from
January to April to purchase any rice for its own purposes at a time when price
was adn-ittedly low. Vet as soon as the free trade was introduced, it tried to
build up = reserve stock for its own needs. We were just at “lft time oom-
sidering the feasibility of gradually restoring free trade throughout India as the
only other means of ensuring steady supply, thereby bringing down the general
price level a.nd distributing supplies commensurate with the needs of varions.
parts of India. But for some time it looked as if this may possibly endanger
even the partial supply to the deficit areas. With few exceptions there was no
acceptance of a common responsibility. Sir, having regard to the compelling
necesgity of immediately doing whatever we could to arrange rupplies as the

producing provinces could give us with good will, we convened a Cenference of

the veprsentatives of all provinces and States.

This Conference met on the 5th, 6th and 7th of July. The €Conference was
definitely ogainst any form of free trade and recommended rmversion to the
otiginal procurement plan with arithmetical adjustment functioning under uthe
Government of India but with purchasing organisations working wnder the Pro-
vincial Governments. The Government of India accepted the rcecmmendations
of the Conference; there was hardly any time to evolve any other policy. Any
other alternative measure would necessarily have taken at least a preparatory
period to build up the necessary organisation for effective purchease, distributicn
and transpert. Just at the time when this was settled and the provinces “were
requested to supply such gquantities as they could spare for the deficit areas,
we found that sometimes even with some stocks in hand enough foodgrains could
not be despatched due “to various transport difficulties. To lose no time, the
Honourable Member for War Transport, t6 whom I am grateful and mysoclf
wont immediately after the Conference to Lahore to settle matters on the spot
in consultation with the local railway authorities, the representatives of the War

. Transport Department und the Government of the Punjab. We found that the
North Western Railway could despatch inore wagons with foodgraiins provided
they could be promptly cleared. We also found out that operational difficulties
and bettlenecks stood in the wav of lnrger movements to the deficit areas of the
South. DPossibilities of alternative routes to the Bouth were, therefore, explored.
Thas War Transport Deportment also agreed to raise the quota of fordgrains from
the North Western Railway into Calcutta to 120 wagons- of foodgrains daily
provided the Bengal Government could make firm arrangements for their imme-
diate clearance. Just &l the time when we could clear up all these operational
difficulties, there came *he unfortunate breach due to the Damodar ficod and it
is n.t possible at the moment to say how long it will be before the railway lines
are restored. We tried to eend more grain by ships and, in fact, two ships
were actually loaded with wheat. But just after loading the ships developed
engine troubles and arz now under repairs. In order to utilise shipping if and
when available for future supply, we are arranging storage sccommodation ‘of
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wheat thet may be available for immediate loading. We have done all that
is possible but none can contend against obviows limitations and even where
we can, it cannot be done in a day. If growers are asked not to sell but to:
wait for better prices, if grains do not come to the Mundis in monsoon condi-
tions, if gome over-zealous officer a thousand miles away requisiticns foodgrains. -
while in transit through his area from one State or province to another, it takes.
time for information to come, remedies devised, provincial authorities referred
to and goods moved again. For the time being, our efforts are si! directed
to one act, namely, to arrange and ensure more supplies to the deficit areas.
while we propose to tuke other remedial and necessary measures as soon as
the exigencies of the moment are under control. If the Government of India
have to uccept any responsibility in the food problem of India, we must devise
adequate machinery to carry out and quickly enforce our decisions. How this.
can be done and ensured cannot be decided until the difficulties of the moment .
are tided over. ‘

So far, we had to fuce three problems. Firstly, the deficits and surpluses, .
according to provincial figures, had never met each other. There were much.
. more deticits than surpluses available and the surplus provinces, probably with
" reasons of their own, do not accept any other surplus figure than their own.
Secondly, as I have said before, the purchasing organisation is not at the dis--
posal of the Central Government; the procurement plan does not function and
supplies are not available according to programme. Thirdly, exigencies of war -
conditions have created difficult and complex transport problems with cperational
restrictions, defence movements, bottlenecks, movements of essenfial commo--
dities like coal, not to speak of the occasional break-down of communications -
due to monsoon and flood.

But behind all these we wust remember the economy of Indian agriculture.
The Indirn peasant is not a farmer in any sense of the term.  fe grows food.
crops, retains what ne needs for his own consumption and sells only the surplus.
The rmarketable surplus is thus made up of the small margins of millions of small
peasant ‘growers. In the past, he had often to sell his own food crops by the:
compelling necessity of meeting his money ' obligations and essential needs.
With low agricultural prices. he had often to sell a share of even his bare
subsistence needs. With not enough to eat, he had often to underfeced himself
to meet his fixed liabilities. Today with high agricultural prices, he is able
to meet his monetary liabilities by selling only a very small quantity of his foea
graing and sometimes by only selling iis subsidiary products. 'The grower:,
thbe 50 million of small farmers on the other hand, have no incentive, no urge,
no necessity today to sell their grains in the absence of consumsar goods. The
gencral inflationary position has also visibly affected the market. No one of
these elements by itseli is entirely responsible for the food problem of today.
But all of these combined have their influence on the food problem. On the
other hand, new consumer class have been created under the stress of war-
conditions. The Indian Army strength is now over two million in number.
Recruited mainly from Indian villages, the rank and file form a new consumcr’
class on regulated scale of army diet. Defence constructions, expansion of old
indusfries, growth of new industries, expansion of multiple governmental activi-
ties have increased beyond measure the class of wage earners with wages much
higher than the pre-war level, bringing in new elements in the economy of
India. Higher wages are invariably first reflected in their effects on the primary
needs of food and clothing.

Superimposed on all these lies an undercurrent of apprehension about the
future economy of India resulting in all consumers trying to keep some stock
of food grains from fear of future shortage. ' :

In pre-war economy, the trade adjusted the general price level. In war
conditions, trade functions under many limitations and restrictions. Unless
therefore the whole organisation of distribution from the grower in vne end of
India to the consumer in the other end of this vast Continent functions &s #
whole, it ologs up supply.- Uonditions of shortage generate a tendency for higher
Frice and higher profit. It is not possible within a period of few weeks or ever.
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‘v few months to neutralise the pffects of all the factors or set up any effeotive
a.achinery to deal witn these problems fully. »

Sir, when trade channels are choked; every one becomes a buyer, industrial
«concert.s who must feed their labourers, employers of labour enguged in war
works, Governments purchasing to build up their reserve stocks, consumers who
have morey to buy for long range needs. and no doubt others with motives
-of speculation und profit. Shortage is aggravated and it is a struggle to get
the marketable surplus of food grains.

Sometimes, I wonder whether we devoted sufficient attention in the past
to the food problem of the country. I am not aware if this had besn discussed.
in thoe varlous legislatures of the country in the past. 1 am not uware of auy
nation-wide effort to tackle the problem of nutrition, the ultimatc purpose of
food. Did we realise within ourselves that the very basig of our economy is so
made that it is hardly enough to meet our minimum needs, and certainly
lacks the strength to stand the pressure .of ‘anv  abnormal circum-
stances or conditions of strain. . The suggestion of the Government of India
in January last to create improvised purchasing organisations was uwot followed
up in most of the Provinces, both deficit and surplus; probably they never anti-
.cipated any acute shortuge. As I said before, the then Chief Minister of Bengal
only o few months back thought that there would be no rice shortage. And it
was not the Bengal administration alone which failed to anticipate events.
Speaking in this House on the 17th February last, on the food situation, my
Honourable friend, Mr. Hooseinbhoy Lalljee—I hope he will excuse me if T
-quot» him—expressed himself in the following terms:

‘1 make bold to say that so far as this country is concerned, as a businessman who has
been trading or whose people have been trading in rice and other foodstuffs for the last
140 years,—1 make bold to say that there is no much fear of ourselves suffering from scarcity
-of foodstuffs in this country.’’ :

Sir. in economic calculations, astrology is the last method which we should
get at. Sir, it has heen said that exports are responsible for the shortag:
.of food grains within India. May 1 state that the total exports of rice and
wheat since January up to date is just about 85,000 tons including exports to
‘Ceylou. (Interruption.) That does not affect the present position. 8ince
than rice export has been completely banned and unless we have a surplus
in hand after meeting the needs of India, we do not propose to export other
food grains either, except such small quantities a8 may be necessary in the
interests of India. '

Sir, I have seen various statements and reports about the inflated defence
purchases of food grains. May I say that from January to July the total
defznce purchages of wheat and rice is just about 279,000 tons and ‘do please
remember that two million people in the army are to be fed.

But the food problein of today is much deeper than it appears on the surface,
If statistics are correct, rice production in India from 1911-12 to 1942-43 hus
renusined nearly constant between the figures of 26 million tons and 27 million
tons except the two war years 1916-17 and 1917-18 when production was higher
‘than these figures.

Sir Abdul Halim Ghuznavi (Dacca cum Mymensingh: Muhammadan
Rural): What about 194279 '

The Honourable 8ir M. Aszizul Huque: I will reply to that.

As compared with three pre-war years, the combined acreage for our basic
food grains, rice and wheat is almost constant, viz., 108, 109, 108, 108, 107-5,
109 million acres as from 1937-38 to 1942-48 respectively. In the meantime
‘the population has increased from about 811 millions in 1910-11 to 388 millions
in 1941, with the conesponding increase of the rice eating population. The
main food grains production of India has also remained practically: constaunt
between 50 and 51 million tons with small variation from year to year. It is
“difficult to believe, and that is my reply to my Honourable friend, Bir Abdul
Halim Ghuznavi, that there bas not been at least some increase of production
in this long period in spite of a very large increase of population.
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But there is at least some relative truth behind these statistical figures, how-
ever inaccurate they may otherwise be. And that is that there is some actual
lag between production and population figures. Again, if statistics are correct,
the average per capita production of rice in Bengal during the census decade
of 1911-12 to 1920-21 was 384 lbs. The average per capita production from
19040-41 to 1942-48 was only 288 lbs. If we take the normal production of
“Bengal as 8} million tons, the per capite production comes to 814 lbs., 70 Ibs.
less today than it was 30 years before. I do not wish to confuse this House
with stalistical figures, but if the average adult diet is only 1 Ib. of foodgrains.
a day the consumption needs of India as a whole is about 505 million tons.
With 4'5 million tons as seed requirements the total foodgrains neceseary is as
least 55 million tons. If half the people of India consume a little more, viz.,
1} 1b. a day, the figures go up to 61 million tons of all foodgrains major and
-minor. And our normal production of the principal foodgrains is only about 50
or 51 miilion tons. If the growers choose to keep any quantily as insurance
ageinst bac¢ harvest, if they eat a little more than the poor meal ot past years,.
if there is any carry-over, it means a serious gap in the supplies available of
the main food crops in the existing conditions of things for the nor-agriculturist
population, which have to be compensated with minor foodgrains, vegetables,.
nte.

Mr. Neogy was kind enough to refer the other day to my book ‘‘Man-
Behind the Plough”. In that book I pleaded for a planned aconomic poiicy
“to reclaim agriculture in the interests of generations to come. May I quote
only a few lines, written five years ago, and I leave it to Mr. Neogy to com-
palicla it with conditions of today not merely for Bengal but for other areas as:
well :

“‘Bengal must grow more food within the province and our economic policy should be so-
framed that we may always have an assured supply of sufficient foocro r production
should at least be equal to consumption. This 18 essential as a ressonable measur: of
economic security. Every country is from time to time faced with economic and political
crises. It will be weakness in our economic life if the food supply is mot sufficient to meet
the strain of such occasions. One must remember that during the great European war, the
presence of the EMDEN in the Bay of Bengal dislocated the movements of ships fo and
from Bengal ports considerably. It would be an economic’ disaster of the first magnitude if
we are not self-sufficient in respect of our food supply. The producers of food must also.
huve enough food to maintain national health.” -

Behind all these is the fact that the whole economy of India in the past
was on the basis of India as one economic unit. If there was shortage in
Bombay grain came quickly from Bengal; if there was famine in Orissa, the-
oth(i:r parts of India supplied foodgrains, moving through iorces ot normal
trade.

A spiit of economic nationalism is no doubt a healthy ieature in the
economic life of the people. But when policies of economic na%ionalism are
carried to such extremes as to exclude and prevent the fullest inter-provincial
co-operation in times of food shortage, lacking the inspiration of a common
economic purpose for the country as a whole, they become dangerous and deadly.
In the absence of the realisation of such s common purpose it becomes difficult
to devise any scheme that fits the interests of all and even when an agreement
is reached one comeés across many obstacles which give pretexts for breaking
any vgreement reached. In Europe, the same conditions have led to the present
war. In India it has broughi about the present food problem of the country..

We are today in the midst of a great upsurge of economic nationalisra.
Coming as it does so suddenly against past conditions where every province was
dependent on others for its sources of supply, we are faced too suddenly with
a new problem. If economic nationalism on a provincial basis is tc be the
choice of India, it is the period of transition from the old order to the new
during which we will have our anxious times. By action and conduct today
we are trying to create multiple economic zones, each with its own barriers
and oblivious of the needs of the neighbours. None of us can stem the inevit-
able that must lappen. But sometimes T feel whether what Mr. Sumner Wells
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spoke some time back about America of 1920 is not applieable to economic
- tendencies of India today:’ ‘
“In 1820, and in the sucodeding years we were unbelievably blind. We were blind to
what constituted our own enlightened self-interest, and we therefore refused to see that
. by undertaking a measure of responsibility in maintaining world order, with the immediate
commitments which this might involve, we were insuring our people and our_ democratic
ideals against the perils of an unforeseeable future, and we were safeguarding our children
and our children’s children against having to incur the same sacrifices as those forced upon
their fathers. Protected by two great oceans to the east and to the wést, with no enemies
to the north or to the south, the nineteenth century imbued into the minds of our people .
‘the belief that in their isolation from the rest of the world lay theit safety. But the
-~ oceans shrank with the development of maritime communication, and the security which we
enjoyed by reason of odr friendly neighbonrs vanished with the growth of aviation.'’
For the time being we in the Department are in the midst of tackling the
-immediate problems, but we have soon to devise a planned food policy . and
‘programme for the future. Honourable Members are aware ‘that a Long
Range Foodgrains Policy Committee has been sitting for some time. Its deli-
~berations have just concluded and we are awaiting the final report now being
~drafted. It is the intention of the Government of India to take action on the
. report without the least possible delay.

I have avoided referring to matters which lie within the scope of provin-
..cial responsibilities and it is the tradition of this. House that matters lying
.within . the provincial jurisdiction are not discussed here. I have seen ecriti-
.cisms about the internal distribution, rationing mesasures, anti-hoarding drives
‘and various other matters. But while we have continually presséd for the
adoption of various measures they must be left to the judgment and discre-
tion of the provinces who have to face problems and responsibilities of their
-own and we cannot judge their acts and their omissions without full know-
Jledge of their difficulties.
I will be failing in my duty if I do not speak here of the meéasures taken
*by the other Departments of the Government of India. The Government of
.India started for some time past an active ‘‘Grow More Food’' campaign. In
-the year 1942-43 a sum of nearly Rs. 18,83,721, and in the current year a
sum of Rs. 16,24,816 have been given as grants to the provinces to enable
"them to take vigorous measures. Nearly & crore of rupees has also been
. given as loans to the provinces during the current year for the same purpose.
A sum of about 12 crores of rupees has algo been given as loan to the provinces
for purchase of foodgrains, and in addition u foan of over 5 crores of rupees
has been granted to the provinces for general purposes, a part of which is under-
: atood to be for the purpose of agricuitural assistance. I am grateful to the
War Transport Department fop the steps théy have-taken to accelerate supply
- to the deficit provinces. On our part, we have in about six months moved
.more than half & million tons of foodgrains and that in six months of special
- stringency. ’
8ir, I welcome this discussion today to get the assistan idanc
Honourable Members of the House azxd t% know their vciwa;gnfslfldaincl?m?:
never been impatient of any criticism and things can always be done better
if we can see ourselves as others sce us. In a recent book by Professor
Marrack I find the following statement about the Ministry of Food in Englaud
which from my personal knowledge I can say has most successfully tackled
.the . ;:dmproblem in extremely difficult circumstances. He 88Yys
o inistry of Food has been something of a whippi '
- effect of shortage of food, most people know ofg ms::iy b‘:hl g:::gnsb?;d Eivlia e: n:l f)‘:'eglznit::

ﬁg:i.irrl;‘q'y.do not realise what would have happened without the active intervgntion of -the

That is what I sometimes feel within myself.

I have felt it my duty to give the House a faithful picture of the diffi.
culties and’ of the obstructions that we ‘have had to encgunter; 'OI hav: ijgt
none of the unpleasant facts from the Honourable Members, and I have tried
‘to bring out how heavy is the task that has to be performed today. But I
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hope 1 have also made clear to them how much has been done, the vigour
with which my Department has tackled this problem and the results we have
achieved. Unabated action brought us safely tlrough great difficulties in the
first six months of this year. We have many difficulties today, aund we shall
probably. have more difficulties in the future. I can assure the House that
the Department for which I speak will spare no effort to solve those difficulties.
But we must have the help of everyone in this country. I have told the
Honourable Members what we have done in the six months of grave difficulty.
We will do our best to improve on that in future. I hope that the discus-
#ions with the provinces and states in conferences we have organized will
lead to greater mutual understanding and greater co-operation. There are
still those in this country who do not help us, who are indifferent to the fate
«of others, so long as they can attain their own selfish end, an absolute secu-
rity of profit. I appeal to the public opinion to express itself against those -
men; against the hourders and speculators. 8o far as I and my Department
.are concerned, so far as Provincial Governments working closely with us are
«concerned, we will do our best to see that they do not escape. But public
opinion and public vigilance are u safeguard of vital importance in securing
that end, and speaking through this House to a wider audience throughout
India today, I would beg for that vigilauce and for the sharpening of the
weapon of critical public opinion. But let me repeat: the Government of
Irdia can do, and intend to do, everything in their power, but the help they
can give to solve a problem that affects every man, woman and child in tke
country can be doubled in its value, if not more, if it has behind it the help
.and goodwill of Provincial Governments and of the ordinary man in the
street. Without that help, without that goodwill it is sorely hampered, with
that goodwill it can achieve great things. Against great obstacles we have
tried to do our best and we feel we have done our best. We are planning
to the best of our ability and with the best of experience that we can <call
upon. I will only add that the country may rest assured that so far as the
‘Government of India are concerned, nothing will be left undone to get the
results that the country demands. For myself I always remember the

immortal saying of Tagore, and T hope the House will pardon me if T speak
#p his language: : .
“ Tumi jano mar moner bdsond
Jdto sddh chhilo sddhdyd chhilond
Tobu bohidchhi kothin kamiond
. dibds nishi
Mondy ja&hd chhilo héye gald dr
Giritay bhangia galo bir bir
Bhaloy mondey dloy andhdre
gtachhey mishi "

‘“You know to what my heart aspires;

Though poor my means for those desires,

Yet burning zeal hath fed the fires,

Of hope, through night and day.

My plans are scarce fulfilled aright,

Of{ they broke, my toils despite, )
Till bad with good and dark with bright
Have mingled in the way.”

Dr. Sir Zia Uddin Ahmad: May I ask the Honourable Member whether he
{8 in a position to supply us with copies of the proceedings of the conferences
‘he has mentioned in his speech? . .

The Honourable Sir M. Azizul Huque: I do not think it will be possible.
I am informed they are available in the Library of the House, except the first
food conference which has not yet been printed. .

Mr, President (The Honourable Sir Abdur Rahim): Motion moved:

“That the Food situation in India be taken into consideration.’”

Mr. Akhil Ohandra Datta: Sir, for one year I did not speak on the flbor
of this House. My health did not permit me to do so, but the food situation
is 8o grave in several provinces and is so awfully desparate in my own province
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that I have decided to speak on this occasion in spite of my doctor’s: injunc-
tions. . .

Sir, Bengal is passing just now through u regular famine which is o
leas devastating than the famine of 1770. The Honourable the Food Member
has given a faithful picture of the situation according to his own ideas.
Allow me, 8ir, to give a faithful picture of what is happening in Bengal now.
There is not only scarcity of food, not only acute distress, but regular famine
in its literal sense in most parts of Bengal. The price of rice has risen by
800 per cent. Rice which was selling at Rs. 5 per maund at the commence-
ment of the war, i.e., in September, 1939, is now selling at 85 to 40 rupees
per maund. In some parts rice is not available at all with the result that
people are dying everyday by scores and hundreds. People are eating leaves.
-of trees and grass of the fields. Thousands of famished people are pouring:
into Calcutta and other towns in search of food. They lie down“on the streets
upnder sun and rain unable to move even for food. They die in such large
numbers that streets of Calcutta are blocked up by the g’ying and the dead.
Dead bodies lie on the streets putrifving for hours and weeks. Corpses are
flowing down the river. People are dying in moffasil under the very nose:
of the District authorities and in Calcutta almost under the nose of the
Governor und his Ministers. Dust-bins are surrounded by hungry crowds for
want of food. I have heard, Sir.—I cannot vouch myself for the truth of it—-
I have heard that wives and children are being sold by people. There is
looting of rice and puddy by hungry and angry mobs. These are some of the-
horrors of the famine in Bengal today. This recalls to our mind Hunuter’s.
picture of the great famine of 1770 and of the gruesome story given by Macau-
laxy in his life of Lord Clive about that famine.

Sir, it is a pertinent question as to what are the reasons and causes of
this famine. There has no doubt been some failure of crop in some parts,
.but such failure has never in the past resulted in acute famine in the entire-
province. It cannot. Therefore, I say this famine is not a natural calamity,.
oot the result of ravages of nature, not an act of God, but an act of man:
the inevitable result of the ill-conceived and suicidal policy of the Government
of India carried out by the province in spite of protest of the then Ministers.

The Government in the United Kingdom and the United States of America
took proper steps at the very béginning of the war. There have been various.
sint of omission and commission by the Government. I shall refer to them.
In England and U.S.A. a co-ordinated policy of production and distribution
wus formulated and put into execution from the very beginning. The screage
under food prodyction rose by 50 per cent. in England and production went
up by about 12 per cent. in the United States of America. But the Gov-
ernment here did nothing of the sort—did not take the situation seriously. Jn
England people have now more to eat so far as the necessary foodstuffs nre
concerned than before the war. Here in India the position gradually and
steadily deteriorated and now the situation is absolutely desperate. In Bengal
the situation became acute since Japan's entry into the war. Then followed.
a series of sins of commission,

(1) Rice was exported outside India on a large scale under orders of the-
Government of India. Now, Sir, Government exported rice when they should
have imported. They shatched away food from the mouths of the dying and
starving children of the soil and gave it to foreigners. This export went on:
inspite of famine in rice and never stopped till about a fortnight ago when a
communique was issued on the 28rd July withdmwing the Government's:
undertaking to export rice until further notice. This, T say, Sir, is a scandal
of the. first magnitude, a shameful story of the betrayal of the people’s life-
and property. It is a cool calculated policy of starvation of the people of
Bengal. :All deaths by starvation in Bengal really constitute murder by those
who are responsible for the export of rice. Sir, on behalf of the peeple of my-
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province, I bring this charge of mass murder sgainst those who are responsi
ble for the export "of rice during a time when there was a famine in rice.
They will have to answer before man and God. -

(2) Another reason for thig famine is the purchase by and on behalf of
the Government for troops and those connected directly with war efforts. Ths
Government slogan was ‘purchase any quantity at any price’. This slogan
was freely promulgated by Government officials even in public meetings.

(8) Still another reason for this famine is the purchase by and on behalf
of the Government in furtherance of denial policy promulgated by the Gov-
ernment of India in Bengal. The fiat went forth that rice must be removed
from three districts within 24 hours. Denial policy indeed! May T ask deninl
of whom? Denial of Japan or of Bengal? ,

§4) Categorical and solemn promises made by the Centre for supply of
foodstuffs to Bengal were not implemented. Bengal’s arrangement based on
these promises therefore failed inevitably. !

These are some of the important causes which have aggravated the situa-
tion in Bengal.

Now, the question is: What is the responsibility of the State during
famine? I say that it is the primary obligation of the Btate to feed people
during famine, not any particular class, but all people who cannet obtain food
for themselves—not as a matter of charity or concession but as a matter of
bare duty inherent in a civilised Government. This is not my theorv or
principle. This principle was first enunciated by the Government of India 75
years ago after the Orissa famine of 1866 and the Rajputana famine of 1868,
the principle being ‘‘to save every life’’ and to prevent all deaths by starya-
tion and relieve all distress causeél by scarcity of food. The Famine Commis-
sion of 1880 recognised this responsibility to the full and most unreservedly
and unequivoeably.” Again the Famine Commission of 1898 completely vindicat-
ed this principle of 1880, viz., the duty of feeding people and saving every
lite. That policy still holds the field. There is no going back. There is no
escape from it.

Judged by this test, are the Government discharging that responsibility ?
Are they saving every life in the country? Let the dead and the dying people
in Bengal, let the starving and suffering people in all deficit provinces pro-
nounce their own verdict. That verdict is that the Government have not done
their duty by the people. They can only fight the Congress but not the
demon of Famine. :

Sir, T claim the Government shall frankly and fully admit that responsi-
bility, and admitting it perform that duty honestly and courageously like a
dutiful and civilised Government. Let there be no legal quibbling and hair-
splitting argument about the constitutional position and technical division of
responsibility between the Centre and the Provinces in the Schedule to the
Act of 1935. Let there be no attempt of throwing the entire or nain burden
on the Provinces by the Centre or by the Provinces on the Centre. Sir, the
war has thrown to the wind almost all the laws of the land and the country is
being governed by fiats of the Executive and the Military. There should
therefore be no plea of constitutional difficulty. The ultimate responsibility
must be taken by the Centre. The Centre must have a thoroughly organised
and co-ordinated All-India Food policy and enforce loyal co-operation . of the
surplus Provinces and not rely merely on their mercy or charity. They -must
not leave the deficit Provinces at the mercy of the surplus Provinces fo fight
their cwn bathle.

Bengal's case is special and pecyliar. It is the greatest deficit province in
normal times. All imports of rice have been cut off by Japan. It is in the
war zone. It is an industrial area. The Government of India should in the
interest of defence of the whole of India come to the rescue of Bengal as &
war measure and even for reasons of strategy. It is not an ordinary peace-
time faminé but famine in war-time resulting from war conditions -and further
aggravated by mistaken policy in support of war. efforts.

0
*



Mr. Akhil Chandra Datta.

ne difficulty has been to know what has been the poliey of the ‘Govern-
ment of India. The policy has been changed almost every fortnight. Some-
times controlling, sometimes de-controlling, sometimes free trade, sometimes
inter-provincial restrictions. Even the Food Department was not started at
the Centre within a yesr of the commencement of the war.

The original scheme was for distribution' under Central control of surplus
foodgrains to deficit areas. FEstimates of such available surplus fluctuated
wildly. Promises made to Bengal were not implemented. Bengal’s arrange-
ments based on those promises therefore failed with dire consequemces. The
scheme failed admittedly. It failed for want of co-ordination between vhe
Centre und the Provinces and for want of an administrative machinery. The
Government of India bungled. Mr. Amery said: ‘“There has been serious
buhgling in the food administration of India.”’ S

Rice can be had in some parts of the country at Re. 8 to Rs. 15 per
maund. Why should the price bé Rs. 85 to Rs. 40 in Bengal? Why should
there be a shortage of riee in the most fertile portions of the province: nay,
even in Barisal the granary of Bengal? The irresistuble conclusion is thes
there. is something wrong somewhere in the administration of the country.
Has the Government discovered the plague spot? Is it merely hoarding?

The original scheme failed and & new policy has been formulated. It has
‘been changed ‘‘drastically’’ in the language of His Excellency the Viceroy.
The provinces have now been asked to procure their own supply and to orga-
nige their own measure of control and to make their own arrangement for
transport. In other words, the deficit provinces are to fight their own battle
without effective intervention of the centre. This is a vicious prin-
ciple for shirking the responsibility of the centre. The new policy
does not relieve the vital needs of deficit provinces. A more thoroughly orga-
nised and co-ordinated All-India Food Policy is necessary. The new policy
does not provide that.

Now, let me conclude my speech with a few constructive proposals. Bengal
must forthwith be declared a famine area and the Government must undertake
to feed the famished people. Thut is the first step that is required. There are
three distinct problems, viz., supply, distribution and control of prices. As
regards supply, the Central Government must now assume sole responsibility
for making necessary supply of food grains available to the deficit provinces,
particularly in Bengal. The purchase should be miade by the Food Départ-
ment of the Government of India through the Provincidl Governments concern-
ed. Supplies must commenceé immediately and at reasonable price and must
continue as long as the scarcity prevails. The Central Government must inuke
full and adequate arrangements for transport. To meet the emergent situation
of Bengsal military stores within the province should be made.nvailable. imme-
dietely as loan for temporary period. There should be stoppage of purchase
for the military excepting for their immediate requirements. Exports should
be totally stopped. Imports from outside India should be arranged immediate-
lv. As regards distribution, there should be a Central Council consisting of
representatives of all parties in each province and their advice should be
accepted by the Government. Besides, there should be Food Committees
constituted on the same bams to advise the suthorities in towns and districts.
. Industrial concerns and firms should not he allowed to stock food grains for a
great length of time. Rationing should be introduced in all urban areas. As
regards price, a ceiling price should be fixed. There should he gtrict scrutiny
of purchase price and control over all incidentsl charges at various stages
through which the stuff will pass till it reaches the consumer; :

__ With these words T conclude my speech. ~

_ Sir Abdul Halim Ghurnavi: Mr. President, my heart ached when T heard
the Honourable the Food Member disposing of the case of Bengsl so lightly.
Ceming as he does from Bengal, knowing as he doés what is happenine. in.
Bengal he has disposed of the case of Bengal in' & few sentences. ‘With «

&
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arembling heart, 1 stand to-day to narrate the harrowing tale of my province,
the harrowing tale of the fumine stricken people dying of starvation in
huudreds, and yet the stony heurted Government . . . .

An Honourabls Member: Which Government? :

8ir Abdul Halim Ghuznavi: - Government of India and the Bengal Govern-
ment both. Both these -Governments treat this matter with a callousness
‘which has no parallel in the history of British India. Before I proceed to give
you the full piature, I would narrate to the House what happened to me a few
«days ago. Tn my frantic attempt to get the latest news from the various
‘Chambers of Commerce, and from various public men in Calcutta, I asked for
certain trunk calls and was anxiously awaiting messages from Calcutta to
-acquaint myself with the up to date food situation. As ill luck would have it,
in spite of the best efforts of Sir Gurunath Bewoor, whenever we want the
‘vervice of o telephone, that breaks down, and T was told that I could not get
my trunk call owing to breakdown in the Calcutta line. Disappointed as I
was, T kept the telephone at my beside hoping against hope that T might
catch some news from Calcutta . . . . .

The Hpnourable Bir Jeremy Ralsman (Finance Member): To catch the
‘market.

Sir Abdul ‘HMalim Ghuznavi: . . . . to catch the market of the men dying
of starvation. Luckily my telephone rang and I thought I would get a
:nessage. But, behold, it was an inter-connection and 1 accidentally listened
to the telephonic conversation between a high official from Calcutta and a high
official in Delhi. It was audible enough. I could hear and I jotted down
the message which was being transmitted from Calcutta to this end. The
message ran as follows: )

“‘Death roll is mounting, mostly amongst peasants and working classes. Looting and
warson of food grains are taking 5‘ ce more and more. It is advisable to declare Bengal

.4 famine stricken area. Unless this is done the situation will become worse. I suggest
that Government should at once declare Bengal a famine area as the situation is deteriorating

-every minute.”

1 heard this telephonic message owing to the inter-comnection. We have
listened to the Honourable the Food Member for one hour and twenty minutes.
He tried bis very best to inpress upon this House that so far as the Govern-
ment of India was concerned everything was done. to meet the situation, and
that it wus no fault of theirs and they take no responsibility for the condition
now prevailing. He went on to vurious statistics which T shull question later on
but 1 want to bring before this House my point of view and that is this. On
the 3rd September, 1939, when the war was declared by Germany, was it not
the first duty of the Government of India to have taken statistics. of food
grains of India? T ask, were uny statistics of any kind taken when the war
‘wus declared? Neither was any ussessment made as to the_ requirements of
the food grains for the urmed forces that were sent to India, nor was any’
assessinent made as to the requirements of the food grains for - the civilian
population of this country. This is the first mistake they made. No statistics’
‘were available of the food grains available in the country and also the
‘requirements of the civilian population as well as the large army which has
been comiing in from year to year. Particularly when Japan declared war, the
Allied countries flooded India with armed forces and yet no serious steps were
taken to find out the food position. On top of that, owing to the fall of
France in 1940, the Anglo-Evench Pool by which the resources of both the
Empires were pooled together for common use broke down owing to the non-
availability of the share of the French Empire and the loss of our own Empire’s
contribution which was sent to France. Still the Government did nothing at
all.  As the Food Member only took charge a few months ago, he will pre-
sently hear from me as to what happened during the last four years of which
he knows nothing. He said that everything was O. K. so far as the Govern-
. ment of India was concerned. T say here and now that every year and every
month they have been doing absolutely nothing to meéet the situation that has

ultimately arisen today. Tn 1941, as my Honourable friend, the Food Mg;nbbr.
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has told us, the price of food grains started shooting up. The Govermnent of
India thought that the time had come to control the price of food_grains and
they first experimented with the control of the price of-wheat. They put_a
maximum price on wheat at its source and they said that this wheat should be
availuble at that price plus the freight to the centres of consumption. My
Honourable friend’s predecessor made that arrangement but it utterly failed.
Thut system did not work and cannot work. It failed because merely the fixing.
of price cannot achieve the object of keeping down the price. It,is common
sense that if the supply is short, no amount of price fixation can stabilise the

prices or keep them down.
The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair."

Sir Abdul Halim Ghuznavi: Mr. Deputy President, Sir, I was discussing
the wheat situation' in 1941 when I said the wheat supply in India was short
and merely fixation of~a price would not help to stabilise the. price until yow
can find the wheat to supply. What happened was this. When the Govern-
ment of India fixed the ceiling price of wheat at Rs. 6 at its source plus the
transit charges to the destination where it will be sold, the U. K. C. C. were
freely buying wheat at Karachi and Bombay at a much higher price than” was:
fixed by the Government of India. That being the case, how could anybody
believe that the level of price could be kept déwn? Perhaps the U. K. C. C.
can be daid to the first to create a black market in this country.

On the 8th December, 1941, Japan declared war. Even then the eves of
the Government would not open. Sir, it is difficult to make the deaf hear and
the blind see. That is my difficulty.” This wooden Government is deaf and
blind. ‘

The Honourable Sir Sultan Ahmed (Leader of the House): They can hear
vou all right and see vou also all right. -

Sir Abdul Halim Ghuznavi: Even at that stage after the declaration of the
war by Japan, neither the Centre nor the Provinces took any account of the
food census or started a ‘‘Grow More Food'' campaign.

The Honourable sir M. Azizul Huque: They did.

Sir Abdal Halim Ghuznavi: My Honourable friend says they did. I am
tulking of December 1941. They did nothing of the kind then. There was no
‘Grow More Food’ campaign at that time. It was done at a much later stage.
The House will bear. me out that the Burma rice, which used to be imported in
India, fed almost half the labour population of India. That rice was lost. On
the top of that, exports were freely continued. That was the position of
Bengal in December 1941. )

My Honourable friend, the Food Member, had written a book which we
have read with interest—"The man behind the plough”. He hag already
quoted the last paragraph from his book an the rice position, but I will suy this
that he had alrendy given to the Government of Bengal and the Government of
India ample statisticnl figures long hefore the war. The war was started ino
September. He had pointedly stated in his book about the rice position, and
the bnok should have heen consulted and considered and action should have
been taken apart from the war. He had pointedly referred in his book to the
fall in the production of rice in Bengal and the Bengal’s position as a deficis
province was particularly emphasised. He had shown it very clearly in his
book that Bengal was a deficit province as far as rice was concerned.

Dr. Sir Zia Uddin Ahmad: When was the book published?

8ir Abdul Halim Ghusnavi: The book was ready in 1938. He had pre-
pared it for the use of the Floud Commission which met in 1989. If anybody
would read the chapter on Bengal Rice, he would understand the position that
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Bengsl was all along the deficit province so far as rice was concerned. He had
proved also that while Bengal's rice production was falling, the other rice pro-
ducing provinces were increasing their production, and the population in Bengal
was increasing a8 in other parts of India. He ‘mentioned Madras as an
example. The rice position in Bengal was that most of its labour in t'.he
western districts was fed on Burma rice and therefore the Bengal rice which
wus of u superior quality could be exported to a certain extent to other parts
.of India or outside India. The moment the Burma rice was stopped, ‘it was
incumbent upon the Government to put a stop to all sorts of exports from
Bengal. That they did not do. )

My Honourable friend, the Food Member, gave us statistics of exports from
January 1948 to 31st July, 1943. I asked him then and I repeat my question
aagain: Will he kindly place before this Honourable House the figures of
exports of rice from Bengal in 1941-42? You exhausted Bengal by exporting
all its rice. I am now coming to the further serious matters which account for
this famine condition which now prevails in Bengal. The condition that now
prevails in Bengal is entirely due to the Government of India and I will prove
it.

In April 1942 the Government of India decided to carry qut a ‘denial policy’
.in the three surplus rice growing districts of Bengal. This was not done by the
Provincial Government but it was done by the Government of India on the
advice of its military advisers. When it was feared that there may be an in-
vasion by Japan, they made arrangements that the surplus of the three
districts which are on the borders of the rivers and the sea should be removed
<8t a safer place in order that it may unot fall in the hands of the enemy. Now,
Sir, Mr. Fazlul Haq in the Bengal Legislative Assembly on the 5th of July,
1948, referred to a letter which he had addressed to His Excellency the
Governor of Bengal on the 2nd of August, 1942 and with your permission I will
read only an extract from that letter to show who is responsible for this position
in Bengal. He says in that letter: ) -

“In a matter of such vital importance affecting the question of foodstuffs of the peeple,
von should have called an emergent meeting of the Cabinet and discussed with gog}

Ministers, the best means of carrying out the wishes of the military authorities an
the Central Government. But you did nothing of the kind.”

Later on, he says:

““At the present moment we are faced with a rice famine in Bengal, mainly in consequence
gf a.nt ag;cﬁx ed for interference on your part and of hasty action on the part of the Joint

ecretary.

Now, Bir, you would bear me out that he cried hosrse in August 1942, he
apprehended a famine in August 1942 and I cannot believe that he had —said
here when attending a Conference in Delhi that no rice was required in Feb-
ruary 1948. Then he goes on to say: -

“The most outstanding instance of blunder which has been committed by the permanent
officials, apparently with -your knowledge and concurrence, has been the case of prevention

of boate from going out into the Bay of Bengal for the purpose of cultivation of the lands
in the various smlmds lying at the mouth of the Delta.”

And therefore all the talk of ‘Grow More Food’ campaign came to an end and
the ‘more food’ produced was taken. away on account of the “denial policy’,
and instead of making more arrangements for food, arrangements were made
to have no food at all. There is a statement later on which he wrote to the
Governor about two cases, which he has repeated on the floor of the Assembly
o.x;l 5th July, 1948 and this statement stands unchallenged and uncontradicted
till now. ) —

Now, Bir, that was their ‘denial policy’ which was adopted under instruc-
tions from the Government of India by the Government of Bengal. The
‘denial policy’ was put into effect and the surplus rice from these surplus
distriets was removed to a safer place in Bengal. What did they say? They
said this: we are removing this rice to a safer place so that it may not,. fall
into the hands of the enemy. When this rice was being collected, we were
assured by the Government that this rice would be solelv utilised for the people
of Bengal. But what did they do? May T ask the Honourable Member for
Food to consult-his Secretary, Major General Wood, and find out what was-



554 LEGIBLATIVE ASSEMBLY [oTe Ava., 1948

[Sir Abdul Halim Ghuznavi. |
done with this surplus rice thut was teken awsy. What was the assuranee
given ? Was that ussurance carried out? 8ir, the Honourable Somerset Butler
who was then in charge of this ‘‘denial policy’ himself came to me and told
me, as 1 had something to do with shis ‘denisl policy’, and he assured me that
his ihstructions were from the Government of India to remove this rice to a
safer ‘plac(- for the use of the Bengal people us and when required. - But what
was done ?

.Now, Sir, before I come to what was done, what happened' to that huge
quantity of rice which the Government of India paid for and purchased, T will
mention one particular instance and that would give vou an idea as to how the
black market came into existence in Bengal. Now, Sir, this rice was “being
bought by the Government of India at rupees six per nuwund in mufassil places,.
plus a ten per cent. preminm. Discretion wus given to the buyers to incrense
the purchase price by ten per cent. if they could not find sellers at Rs. 6 per
maund in the mufassil. This was being earried out under instructions from the
Government of India in the three mufassil districts. Simultaneously the:
Commerce Secretary to the Government of Bengal, who was asked by His.
Excellency the Governor of Bengal to remove this rice” from these three
districts within the next twenty four hours—but it ultimately took from four
to eight months to remove the whole quantity of rice from those three districts
—this Commerce Secretary issues a Gaazette Extraordinary in Calcutta fixing the
ceiling price of rice. He fixed the ceiling price of rice to be sold at Calcutta
market at Rs. 6. Here, Sir. vou have the Government of India buying rice
in the mufassil at Rs. 6 per maund plus even ten per cent. more. On thes
other hand vou fix the ceiling price for rice to be sold at Calcutta at Rs. 6 not
even taking into consideration the freight. :

‘.The Honourable Sir M. Aszizul Huque: S8ir, T have nothing to say as
regards the previous statement. But when my Honourable friend euters into
the question of what was the price fixed by the Provincial Government, surely
that is a matter which iz not for the Government of India to take up or for thir
Legislature to discuss. - .

Sir Abdul Halim Ghuznavi: My Honourable friend need have no appre-
hension. 1 am discussing the Bengal position and I am entitled to say Whut
was done by the Government of Bengal. I must put my case as clear as I can
put, giving all important facte.

The Honourable Sir M. Azizul Huque: That I am prepared to hear.

8ir Abdul Halim Ghuznavi: That is all I want you to do. Sir, by putting
a ceiling price at Rs. 6 at ‘Calcutta, the result was that all the rice G{nt was-
available at that time went into the black market. That is quite natural. You
buy in the mufassil at Rs. 6, surely you do not ask the traders to sell it at
Rs. 6 at Calcutta, taking no consideration of the freight and the mormal profit.
Then, you see that it did not end there. Immediately the price began to rise.
The next step was to ask the traders to hand over all the quantity of ricé that
they had in their godowns and this resulted in the secaring awayv of rice and
making it go underground. All the rice that was available in Calcutta thus.
went underground, at that time. As I have said, it was the ‘denial policy’ that
was pursued that was responsible for this. Rice was collected and removed to
a safer distance in order that it might not be got hold of by the enemy. But
what was the actual result? Will my Honourable friend the Food Member say
what was done with the rice thus collected? Does he know where the rice had
gone? Whas it made available to the people of Bengal as was assured? T put
to my Honourable friend this straight question. Tf he cannot answer, T will
give him the answer. The answer is this. The Government of India exported
all the quantity of rice that was collected on account of the ‘denial policy’ and
they made a huge profit over the transaction. On the pretext of removing the
rice on account of the ‘denial policy’ and on the pretext of removing it to safer
distance. the Government of India exported all the tice to Ceylon, the Middle
Bast and other places, wherever rice was wanted. '
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An Honoursble Member: How inuch?

Sir Abdul Halim Ghugnavi: Let the Honourable Member for Food state
how mueh. I ask him to state what was the quuntity that was bought under
the ‘denial policy’. . '

Mr. Deputy President (Mr. Akhil Chandra Dattw): The Honoursble Mem-
ber's time is over.

8ir Abdul Halim Ghuznavi: That did not end our trouble. The Govern-
ment of India were under certain commitments to Saudi Arabia for the supply
of rice, and numerous licenses were granted to the merchants of Calcutta by the
Government of Indis to export rice from Bengal to Saudi Arebia and the Per-
sian Gulf. First we lost the Burma rice, then we lost a huge quantity of rice
that was collected under the ‘denial policy’, and then we also lost on account
of the Government of India’'s commitment to Saudi Arabia and the Persian
Gulf due to which huge quantities were exported there.

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): When
was that exported ? '

Sir Abdul Halim Ghufnavi: The whole of it was exported in 1942.

Sir Muhammad Yamin Khan: In what month?

Sir Abdul Halim Ghuznavi: That is for the Honourable Member to state.

The Honourable Sir M. Azizrul Huque: Sir, I should have expected that
before the Honourable Member makes a charge that this hax created a situa-
tion of deficit in Bengul he ought at least to give facts as to when that
deficit. took place, because the situation will completely change if the events
occurred after Qctober and November or before.

8ir Abdul Halim Ghuznavi: Tt was collected from April to August. They
can find out fromn the records or from the Honourable Somerset Butler who is
still their officer in the Food Department, as to how much of that was export-
ed and when and how, at what price it was bought and at what price it was
exported. . ‘

Sir, a frantic telegram wns sent to me by Mr. Fazlul Huq, the ez-Premier
of Bengal, which led me to move an adjournment motion. In this connec-
tion T want to mention certain matters arising out of that notice which I
gave. That notice of adjournment was given by me on the 4th for discussion
on the 5th. The Honourable President after reading the text of that notice,
which is a public property and will be printed in the proceedings of the
Assembly, disallowed that motion. It was given to the press but my Honour-
able friend, the Leader of the House, gags the press and nothing is published
which is not to the liking of the Press Officer. What is the use of our being
here and making statements which are not allowed to go to Bengal;: thus
people do not know at all that we are doing our best to give them relief.
That is what the Honourable Member in charge of Information has done,—
gagged the press. ’

Seth Yusoo? Abdoola Haroon (Sind: Mubammadan Rural): Sir, on a point
of order, are we discussing here the question of the liberty of the press?

Sir Muhammad Yamin Khan: Sir, I should like to point out that the
time fixed was 20 minutes for each Member and if any one wants to exceed
that time he should discuss only reievant points.

Mr. Deputy President (Mr. Akhil Chandra Datta): That is quite right.

Sir Abdul Halim Ghuznavi: T will not read the whole of that telegram but
I will read only a few lines from it:

—'Bengal conditions surpass even horrors of 1770 faminc. All political partiva ntmnglf’
urge allotment at least five days discussion food situation reserving two days for Bengal.
Muslim League including League M.L.As. supporting _present Ministry ~Bengal admit
pecple dying by thousande and living on carcasses floating down rivers' also selling wives
and children. Bengal Government have been requisitioning foodstuffs under rule 75-A,
Defence of Tndie Rules which in our judgment wltra rires and which point is aub-judice
High Court. Bengal Government allowing purchase of foodstuffs for undefined purposes.
All available foodstuffs should at once be sent to Bengal to be distributed on she advice
of ‘a Food Distribution Committee consisting of all parties. Impossible to raise funds
publicly because Government have effectively gagged press and passed stringent orders
against publication of distress conditions on pain of severest penalties.”
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- Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable
Member must now conclude his speech. :

Bir Abdul Halim Ghusnavi: I am finishing, Sir. Believe me when I say
that hundreds and thousands are dying every day, and every minute lost will
tnean more deaths. I therefore ask my Honourable friend to rush food to
Bengal. If he cannot do it he should ask the military who have got stock,
to lend to Bengal. They can lend it till he is able to send food to Bengal,

and only thus can he save the lives of people who-ure dying in such large
numbers.

8ir Henry Richardson (Nominated Non-Official): I congratulate the Honour-
able Member for the Food Department on the very full survey and interesting
details which have been disclosed in his speech. We certainly expected
aothing less from one who has given practical evidence of study of agriculture
by his. book ‘“The Man Behind the Plough™, u title which éuriously enough
is most- apt for the position he now occupies. The Honourable ember's
speech will be studied by this House and indeed by the whole country with
that care and unusual interest which this problem demnands, for undoubtedly
food has become a subject of primary concern in this country. For this
reason, Sir, we in this Group share the feeling which has been evident from
the many questions which huve been asked during the course of this Session
that this debate, which is of first-class importance, ought to have taken place
at the commencement of the Session instead of at the end of the Session. T
cannot congratulate the Honourable Member or (Government on the arrange-
ments made for the programme of business this Session and it is inescapable
that Government has laid itself open to criticism on the grounds that whilst
people were starving, discontent was rife all over the country and the food
problem was burning, Government were content to fiddle with legislative
meansures of far less urgency and- which could have waited.

Sir, it is really deplorable after all that has happened that the lessorr of
the folly of being too late has not been learnt. It is quite obvious that the
formation of the Food Department itself was years too late. When other
countries were planning and rationing India had a surplis in many commo-
dities which, had the Food Department then existed, could have been pur-
chased and stored by (Government as provision against the rainy day which
has now come and found Indis unprepared. All countries’ engaged in this
war must clearly have realised at the outset that the resources required for
feeding their people should be fixed at a minimum and preserved as ruch,
leaving the whole of the balances of transport and other ancillary functions
to be devoted entirely to the prosecution of the war. So, even if there was
no shortage there was a need at the very outset for the organisation of food
supply on lines which would release the maximum of other services
to the prosecution of the war effort. Rationing, even if there is a
surplus, is necessary in war time to provide against possible transfer of popu-
lation, breakdown of transport and general uncertainty of the future. Wherever
rationing has been introduced, it has immediately inspired confidence and has
worked.

3 p. M.

Then, Sir, when Government eventually hegan to wake up to the in-
portance of food, they merely put a section of the Commerce Department on
special duty and subsequently even when pressure became greater and a
separate Food Department was actually created, it was attached to one- of
the most hard-worked Members of the Executive Council. The result is thut
the present Commerce Member has inherited not only the Commerce Depart-
ment but the Food Department and the Department of Industries and Civil
Supplies. Who can say today which of these departments under the care of
that Member has suffered most from this over-burden? Is it still too late
for Government to realize that the tirne has come when the problem of food
can no longer be shared with other responsibilities and that the people of
this country demand, as they have previously done, that this all-important
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subject be placed in charge of a Mamber with ripe experience who will be
able to devote his entire time solely to food as is so obviously necessary.

8ir, I am sorry .to have to produce these recriminations, but I feel tbat
unless Government’s attention is called to the very strong feelings which have
been aroused in the people of India by the present circumstances, we -hall
not only fail to learn the lessons which have been provided, but also it will
not be possible to make constructive suggestions. We fully realise that
Government need as much assistance as possible in building up any future
plans which the many Conferences held may have evolved and we hope that
in the course of the debate, Honourable Members will not confine themselves
merely to recriminations and criticisms, but Wwill endeavour to put forward
constructive proposals for the future. It is in that light, 8ir, that I shall
now proceed to combine any further criticisins I may have with certain cons-
tructive proposals. '

In the first place, before we attemipt to cure. the disease we must know
whut the causes ure. What are the causes? There has, of course, hsen a
shortage of food grains generally. The extent of the shortage we do not know

. becuuse satisfuctory statistics are not availuble. With this feature we on this
side have dealt adequately in previous debates and I do not propose to recapi-
tulate the points which will require attention before agricultural records can
be considered in any way satisfactory. But admitting a shortage what were
the results? We are all agreed that certain people have attempted to profit
by the shortage and we call thein hoarders. In every Legislature and in every
public body condemnution has been universal. Everyone has demanded
exemplary punishments, but if these have occurred I am not aware of theru.
I think I should be correct in stating that every Member of this House would
agree with me when I say the general public has been tremendously dis-
appointed - in the measures so far taken. Government cannot complain that
there was any lack of support during the last debate in this House, for
indeed some of the strongest comments were muade on this subject. I was
certainly very pleased to see the strong comments of the Honourable the
Commerce Member in an announcement which he made recently wherein he
degcribed hoarders as certain individuals with the most reprehensible criminal
instincts. These sentiments as .well as the Honourable Sir Sultan Ahmed’s
vecent remarks when he appealed to the Press for co-operation in this matter
have, T am sure, the cordial support of every one in this House, for thoy
echo to the full the feelings which were expressed in no uncertain manner
during the debate last Session. But, Sir, what is the use of expressing
sentiments such as these when there is failure vigorously to carry out prose-
.cutions and other measures to deal with this menace? Too long have we
been tenderhanded towards hoarders and I say in the strongest possible
manner that I can command that irrespective of who these persons might be,
their names should be made known throughout the length and breadth of
India and severe punishments meted out to them in order that once and for
all warning may be given to all those other people who have only been
encouraged by the ridiculous punishments which have been awarded—fines for
instance, a fraction only of their disgraceful profits.

Kaullm. Zatar Al Khan (East Central Punjab: Muhammadun): Even if
they are ministers? ‘

Sir Henry Richardson: Yes. Now, Sir, as I have said in dealing with the
causes of the disease, there has been shortage of food grains generally, there
has been lack of statistics and there have been hoarders. Then there have
been transport difficulties resulting from sabotage, floods and a shortage of
coastal shipping which have further produced locally famine conditions.

_But are t.;hese the basic causes or are they secondary? Why are we now
facing condltxgns 80 very much more serious than have been faced in the past?
The answer, in my opinion, is this: the very fact of a shortage and the
fact of a war have convinced 400 millions of people that to the extent that
their mesns permit they must ensure that their food will be available to them
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and they are carrying abnormal reserves. It is the common practice amongss.
individuals to carry a reserve of food, but I would merely ask Honourable
Members of this House what they themselves are doing. How many Honour--
able Members ocould truthfully say that they are today carrying no greater a.
reserve of food than they carried in 'peace-times?

Sir Muhammad Yamin Khan: I can.

(Several other Honourable Members also voiced the same opinion.)

Sir Henry Richardson: This may seem a small thing but it may come as a
shock to many to realise that if every perron in Beéngal decided to carry =a
reserve of one maund of rice in preparation for a rainy day no less than 2
million tons of thix staple food would be removed from the market: one
quarter of Bengal's average annual harvest. The metamorphosis from condi--
tions of plenty to conditions of shortage is'une which has not T think been
sufficiently appreciated either by the Central or Provincial Governiments. The
margin  of foodstuffs removed fromn the markets in order to provide abnornmnl
reserves which the country has previously never carried equally removes the
margm of safety between sufficiency and starvatipn. If the reserve ‘wvas.
universally distributed we could sit back and Indin could live upon its hump
while the matter was being sorted out. But unfortunately the distribution is
not universal. The people who cannot afford to carry food reserves will
starve and are starving because of the situation which has arisen.

The question is: How are we to deal with thig situation? Are we to send
messengers to 70,000 villages to tell hundreds of millions of illiterate people
that they must in no circumstances oarry reserves? Provincial Governments.
have in fact done the reverse and have advised their people to carry reserves.
No, the problem must be tackled in the light of reality and with co-ordination
and co-operation between Provinces and States, which has hitherto bheen
unhappily absent.

As I have previously said crop statistics are unreliable and Provinces.
themselves do not really know what stocks of food they have. Estimates
may be made both by the Central Government and by Provincial Governments,
but if a Province is mainly concerned with the safety of its own subjects,
who could lame that Province? If that Province, being uncertain as to its
actual stocks, provided for a margin of safety, would that Province be wrong?
On the other hand, if that margin of safety means death froin starvation n
other Provinces, there is reason seriously to demand that the safety margin
shall be removed. How is this to be done under the present constitution
which provides for autonomous provinces with agriculture as a provinciat
subject? The Food Conference held last cold weather came unanimously t»
the conclusion-that in the present emergency food measures should be subject
to Central control and co-ordination. But food measures have never beem
centrally controlled, and even if this were possible, it is clear that Central
policy must rely upon Provincial administration. Time and again it has been
emphasized that vigorous action and inter-provincial co-operation are essential.
In replying to the Food debate last Session, Major General Wood reiterated
what the Commerce Member had Mmself said when opening the debate,
namely, that cordial co-operation and understanding between all Governments
was vital. Only through Provincial administrations could the policies of the
Centre be enforced. If this is agreed, and indeed there is surely no doubt
_of its truth, why has there been confusion? I think the reason is partly
comstitutional and partly psychological. Unless we are to alter the constitu-
tion, the autonomy of Provinces must remain, and unless Provinces can over-
come the psychological effect of isolationism there will be shortage in deficit
Provinces. It may well be asked: Which are the deficit Provinces? From
such reports as I have seen there appear to be practically no syrplus Pro-
vinces. Bome have just enough for safety and others are definitely short.
A “Daniel come to judgment’’' would probably say that those Provinces which
have demanded free trade are in deficit because they are so short that they
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will pay anything for their food. He would also probably say that the Pro-
vinces. which demand provincial barriers have clearly sufficient their require-
ments and . possibly more. But until and unless both Provinces and the
Centre “can agree upon a policy, it seerus to me that our difficulties must
-remnin, )

What then are the needs? We do not know what stocks we have at
present. But surely we can wake some effort not only to ascertain what naw
crop we are getting but to keep track and control of it. If this can be done,t
and | admit it will be difficult, both Provinces and- the Centre will know
where they, stand, and the burden can be distributed fairly if there is a short-
age. Then, at. least, this terrible margin of security can be reduced, » margin
which may mean security to some, but starvation to others. We are ap-
prouching a difficult “corner’ and only by untiring effort and efficient ad-
ministration  wil we negotiate it without catastrophe. The ‘corner? in
Bengal extends over the next two or three months and then I believe that the-
price factor and the ‘‘Grow More Food' cumpaign will ease the position. Tt
will not be done easily, nor will it be done without some sacrifice. Tt will
not be done by each Province looking after itself or by each Department of
GGovernment working in a separdte compartment. It is useless for cne
Department to demand that the people shall sow more crops if another
Depurtment fails to supply them with the seed to Bow. We all have reports
of such lack of co-ordination, but it will avail us little to dwell upon them if
we cannot remedy them. 1 am of course mainly concerned with the serious-
ness of the present situation, and 1 have not dwelt with the more distant future:
for this very reason. But 1 would conclude with a word of warning which
will, T feel, in course of time be fully needed. The day will come wher high
food prices and propaganda will meet the fdood demand however large it is..
There are, for instance, 150 million acres of culturable land in India which:
are not even sown. When the present margin of safety is no longer needed,
an enormous quentity of food may be placed on the market for sale, and the-
tumm round may occur without notice within a verv short period. 90 pef
cent. of India’s population lives in villages and agriculture is their mainstay.
The effect of such a slump as may occur by the return of normal conditions.
may be most serious, and I sincerely hope that the Central and Provincial
Governments will be better prepared for excess than they were prepared for-
shortage. Unless thev. can protect agricultural prices, the improvement that
we had hoped for in sgricultural conditions will be gone and the situation of
the countryside will be wogse even than it was before. I sincerely trust that
the forward planning of the Government is taking this danger fully into
account and that for once in this vital matter they will not be too late.

Mr. T. T. Krigshnamachari (Tanjore cum Trichinopoly: Non-Muhammadan
Rl.ll'l'll): I would like to congratulate the Honourable the Food Member on nis
brilliant and panoramic survey of the uctivities in relation to this problem of the:
Government of Indin since the war commenced. But, Sir, it was not very
huppy.hearing. It does not appear that the Honourable Member himself had
any faith in the Government of India being able to solve the problems arising
ong .Of the present serious situation. Sir, as he was reading his speech, T was
reminded of a story which many Members in this House may have heard, of n
clergyman in a ship which was being tosged about in a storm, asking the captain
of the vessel, ““Well, is there any hope?” The captain said, ‘‘Well, Padre,
we have done our best. Now we must put our trust in' God.”” The clergyman
exclaimed, ‘‘Has it come to that?'" 8ir, it looked to me to-day that the Honour-
able‘Meml{er was much in the same predicament. He told. us, *‘if you put
vyour trust in us, you will get nothing. We have tried all these years and here:
is a glorious record of our failures. The Government of India is powerless to-
do anything because the provinces are refractory.” That is not the conclusion
which we had expected from that vigorous speech of the Honourable the Food
Member. He has held out no hope whatever though he ended with a general
appeal for co-operation. ST )
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Sir, is it really as hopeless as all that? I do not kn
-of the European Group also should say, provincial autor;)“r,n;v l;{mgieon%:;dg
the provinces the Government of India is. powerless, I think I understood him
to say something like that. But, as I know of the Government of India Act,
%o the best of my knowledge of the amendments that have been made thereto
I do.not think that this Government is so powerless as to be in a position not
to act. I would like to ask the Honourable the Food Member if he knows that
~ther.e has been an addition to section 126 of the Government, of India Act by
‘section 126A, which gives full powers to the Viceroy in~the provincial field.
T would like to ask the Honourable Member if he knows that there is section 297
-of the Government of India Act which prohibits provinces from banning inter-
provincial trade? If to-day provinces have taken action on those lines, that
is because of the powers that have been delegated to the provinces by the
Defence of India Rules. Surely, those powers can be withdrawn from the
refractory provinces. Surely, the Honourable the Food Member, and the other
Members of the Executive Council could approach the Viceroy and ask him
to invoke the powers that have been given to him by section 126A, with refer-
-ence to the provinces. Tt is not like trying to satisfy the Members of the House
who want that the liberty of the subject should be enlarged, that better treat-
ment should be meted out to political prisoners in jails, who are told. ‘‘The
Provincial Governments are independent, we cannot act.”” Here is a matter
which is far more important. Here is a matter which calls for immediate action,
and here you know you have powers. Why don’t you use them? If you merely
take shelter under the supposition that provincial autonomy is functioning, let
me tell you it does not function in many provinces where the Governors act,
it does not function in such provinces where ministers are acting, because of
the Governor's interference. If the Government of India is to justify itself i.or
this policy of inaction, for this policy of neglect, under the cloak of provincial
autonomy, well, T do not think it will convince anybody who knows anything
-about the Government of India Act. .

Sir, I would now like to refer to one or two matters relating to my own
province. RBengal is in a very bad” way to-day everybody knows that, und
the House knows it too. And Madras is to follow suit soon, this being the
-other principal rice eating province. As it is, there is famine in very many
places in Madras. In Malabar there is acute famine and cholera arising out of
malnutrition, is raging in that district. I cannot see*that the Provincial Govern-
_ment is in a position to handle the situation adequately. Tt is true that pro-
vincial autonomy is functioning, that the Adviser who is in charge of Civil
“Supplies, Sir Hugh Hood, has got greater sanction and authority than any
popularly elected minister, and his position is so sacrosanct that the Government
-of India cannot interfere with him. But that is an argument that does not, as I
‘have said, carry us anywhere. If the Government of India has summoned con-
ferences, if they have summoned six price control conferences and several food
.conferences and found that all those suggestions that were put forward during
the conferences did not bear any fruit, well, what have they done about it?
‘What is the use of the Honourable Member saying, we have got the Nasik
Security Printing Press, we have given money to the provinces, we gave 18
1ukhs of rupees for ‘‘Grow More Food"’—propaganda last year, and 16 lakhs this
year, we are giving 98 lakhs to assist the agriculturists by way of loans and
-we are lending 12 crores to provinces to purchase food-grains. Does that end
your responsibilities in the matter? Is it merely a matter for the Honourable
the Food Member who is now in the unhappy position of having to take on a
Tlegacy of past neglect,—is it a matter for him alone? I would like to ask him
what are his colleagues doing in this matter? What is really the root of the
trouble in relstion to this vexed question? The root of the trouble is that
there is a lot of redundant money in the country which persists in upsetting tl;t;
-price .equilibrium. That is the root of the trouble. And what is the use
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saying merely that there is shortage of primary comnmodities. Physical shortage
there is. There is shortage in transport, tKere are psychological and other
factors operating. But then the root trouble is there is redundant money
sbout and I do not kmow what the Honourable the Finance Member has had
to say to his colleague, the Food Member, and what the Government of India
are going to do ip- that matter beyond jerky demonstrations by way of adding.
new provisions to the Defence of India Rules.

Bir, there are two aspects to this question, and I gee that the Honourable
the Food Member did not touch upon one aspact, barring his reference to what.
the Government of Indis were doing by way of monetary contributions to the:
Provincial Governments. The question I should like to ask is, what are you
doing to increase production. This is probably an elementary question at this
stage, but since the problem has not been tackled aright, the elementary ques-
tion has got to be asked at every stage. II the Government of India has not
done anything all these years they have got to do something at least now. The
question of production has, at any rate, so far as my own province is concerned,.
mot been tackled properly. There is no use the Honourable the Leader of the:
European Group saying, there is a lot of cwturable waste, that can be brought
under cultivation or the statistician giving us the figure of how.much culturable
waste has been brought under cultivation. The bringing of culéurable waste
under cultivation does not mean producing grain. Have you tackled those
areas which are already under production, where you can increase production
by meuns of an extra crop? 1 do ndt see that in Madras any such thing has
been done. \Nor do I believe that the attention of the Government of India
has been drawn to the position of Madras which is so far away. In Madras, .
there are two areas which can bear considerably increased production. One:
is the Tanjore Trichinopoly area which I happen to represent in this House
and the other is the Kistna-Godavari ares. I ask what has been done to.
encourange people to grow more rice in these purts. So far as Tanjore and

“Trichinopoly are concerned, the Government of Madras have withheld or sre
threatening to withhold from the current year onwards the remission that they
have given to landholders by way of concession in land revenue of Rs. 75 lakhs.
in the aggregate which had been ullowed since 1937 onwards. The Govern--
ment say that prices have gone up and there is no more need for this concession
and what is worse, for some reason or other, perhaps the Governor's. Adviser:
thinks that the Tanjore Trichinopoly people are all Congress minded or are-
largely sympathisers of the Congress und therefore they ought to be taught a
lesson and so he insists that the price of paddy in this area ought to be kept
depressed. The prices that were ruling in February last were fairly satisfactory.
Then came the control over inter-districts movement order and the district
grain purchase officer und the Adviser said that they were not going to allow
these Tanjore people to make any more money if they can. The grain purchase
officer has been asked to ‘keep the prices down. No amount of representation
hos done any good. I may tell the House that T even enlisted the support of
the Government of India to make the Madras Government change their mind
but to very little purpose. Is that the way to encourage production? If this:
is done in Madras I can quite see that it will be done in many other provinces..
You are not really helping the food situation by discouraging people from pro-
ducing more food. The prices obtained by producers are. not adequate.
Naturally they are not going to be interested in raising a third crop and I say
that so far as Madras is concerned no attempt has been made to tap this potential
source. Unless you give them cormessions, you cannot induce ‘the landowners
to grow a third crop. Discussions often go on and they end in disputes between
the Irrigation Department and the Revenue Department as to when to open
the sluices in the irrigation system. The sluices are always opened 20 days
too late. This is how the problem is being tackled in Madras.

These Provincial Governments try to control the prices so far as the producer
is concerned but do they realise that the consumer does not get any benefit
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from this procedure. 1 know that so far as Tanjore is concerned, between the
_price at which the grain purchase officer buys rice and the price at which it is
sold elsewhere there is a difference of 60 to 80 per cent and sometimes even
.cent per vent. When the matter is represented to the authorities we are told
that the usual trade channels should not be disturbed. The policy is such .that
it is calculated to discourage the producer from producing more. rice. . Barring
rice and other food grains there are many other commodities the prices of which
have shot up many times theix pre-war levels and it is here the Honourable
the Finance Member comes in. So far as the price of rice, and other cereals
.are concerned, there might be u shortage or mal-distribution but what about
tagnarind and chillies? Why should the prices of these shoot up? Why should
prices of cotton seeds which ure very necessary for feeding bullocks go up? Why
should the price of plough bulls . go up? There are many othar things which
the agriculturist needs the prices of which have gone up and thut is where the
Honourable the Finance Member comes in. All this is due to his monetary
policy and the fact that as a result there is lot of redundant money about us.
That is why all prices have ;gone up. What then is the use of one department
saying ‘we will give you a higher price’?
What. is happening in Madras now? We are heading towards n situution
which will be much like that of Bengal. 1 shall, with your permission, read
.an extract from a paper, which perhaps ig not very well known here. But the
Editor is fairly well known al] over India—Mr. G. S. Arundale. The name of
the paper is Conscience. Perhaps the Government is subsidizing it. Mr. Arundale
is a friend of the Government, an ardent supporter of Wur effort and thoroughly
. anti-Congress in his sympathies. He says that in a village near Adyar which
is the Theosophical Settlement in Madras 18 families have got to subsist on
one meal every two days, and 88 fumilies just get one meul a day and 62 people
.are absolutely naked and in dire need of clothes. This report relates to a villuge
near Madras and this report is made by a person not biased, who is friendly to
the Government. His paper is perhaps one which they are gubsidizing. (Tnter-
ruption.) There is the National War Front saying 'no’. 1 must take Mr.
-Griffith’s word for it. That is the position so far as Madras is concerned.
. T would like to ask the Honourable the ¥ood Member what is the use of
merely saying that the Government of India cannot do anything. The most
important factor in the war situation in Indin today is the Homg fromt, more
important than the war front and what is ‘the use of my Honourable friend
Mr. Griffiths erying out ‘Grow more food’. You cun spend lot of money, do lot
.of propaganda but it won't go home. Your advertisements cannot make any
appea] to the cultivator. He will only be interested in something which is
paying to him and I say that the pamphlets that come to me really show that
_ money, is being wasted and literally thrown into the drain.
Then there is another aspect of this question. T have heard it said that
the Government of India are spending this year 98 lakhs by way of loans to the
- agriculturists and since 1937 1 have been accustomed to hear Provincial Govern-
ments saying that they have been allocating such and such amount of money
for the relief of the agriculturist by way of loans. Perhaps the Honourable
the Finance Member has some experience as a District Officer. Does he realise
that this money does not reach the agriculturist at all? If the Honourable the
Finance Member has any experience of what is going on in the districts, he
must know that these Joans are distributed by the Tahsildar. and the Tahsildar
- dxpects to become a Deputy Collector. When his name goes up to the Revenue
Foard or to the Government, as the case. mayv be. his record is looked into and
“his promotion depends smongst other factors upon the number of loans where
default has been committed being a few or non-existent and if there are numer-
ous instances -of default he is not going to hecome s Deputv Collector. The
“Tahsildar is naturally more anxious about his promotion than nbout helping the
-agrienlturist. Do you mean to say that all this money is going to help the

4
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agriculturists. The wnoney cowes back into the next’ year’s budget and what
is the use of wmercly suyiug thut 98 lukhs has been set apart for distribution
under this head.  This sort of thing is not going to augment production at all.

What is the use of Government saying ‘We have had price control con-
ferences and we have done this and done that’.- 1f you want the conscience
of the people to be roused, you must do something more than what you have
done. I found the Honourable the Leuder of the European Group waxing
-eloquent on the question of profiteers, sbout what has not been done to put
thenr down. 1 usk these gentlemen on my left to lay their hand on their heart
and usk themselves ‘where ure the profiteers’. The Honourable the Leader of
the European Group cun point out the profiteers if he wunts to. The profiteers
are pot the poor villufers who out of fear carry 8 or 4 months’ stock with them.
The profiteer is not the smull merchant who hugs to his small stock to make
little more money. The profiteer is the big man, the man who frequents
‘Government Houses und the lobbies of your Councils, the man who is the Vice-
President of your War Committees, the man whom you invite us Member of
the National Defence Council.

1 can even understand the existence of profiteering in rice und other cereals
but why should there be profiteering in tamarind and chillies. (An Honourable
Member: “*Why uare you keen on tamarind and chillies.)”” { may tell the
Honourable Member thut if he will consult his Nutrition Expert he will know
that for poor people who cannot afford to buy vegetables these things furnish
the necessary vitamin content. 1 am telling this House these details and
these and other similur articles are those which have gone up in prices. Tha#
i8 how the inflation spiral goes on and there is no attempt at checking it. If
You merely say that you ure summoning a Price Control Conference and you
are going to solve the problem, you will not be able to solve the problem. 1t
is no use for the Government of Indiu merely saying that they are . helpless.
The Government of Indiu can help if they have enough guts in them. They
have enough guts Yo put people in prison without trial and to curtail their
liberties. Cun these people associated with the Government of India on the
Treusury Benches justify themselves in the eyes of posterity? These people
are drawing Rs. 3,500 « month and yet they say they are helpless and they
cunnot save this country from . starvation; they cannot prevent people from
dying. It may be that in Bengal there were 27 cases of death that were known
in one day, but I hear that subsequently the Police Commissioner has given
instructions for the Police to pick up the corpseg in their vans, as when people
die in the rouds, so that no publicity is given to this fact. That is the reason
why we no more get reports of further deathe of this nature. Besides people
.are dying in various purts of the country and I now hear that eéven in the
United Provinces the monsoon has failed. What is the use of my Honourable
friend and his colleagdies saying they cannot do unything. You have to do
something; you have to invoke all the powers necessary and you have to take
wontrol of the situntion. What is the use of your appointing Regional Food
‘Commissioners? I saw a report the other day that a High Court Judge, Justice
Braunt, now acting as Regional Commissicner going and begging on bended
‘knees to the Orissa Government for some rice. Is it really right to hold in
reserve surplus stocks of rice to meet the future demands of the people of ()r_issa .
when the people in the adjacent province are dying of starvation? Ts it right
to allow the persons.of one town to be fed adequately and the people of an
-adjacent town in another Province to die of starvation? If you are unable to
send rice from a surplus area to a deficit area that is adjoining, surely the
problem will be met by a stream of refugecs from the deficit areas. W}mt is
the use of these Regional Food Commissioners if they cannot do anything In
matters like this. They are absolutelv useless. T can say thab So.f&'.' as my
Province is concerned, the Regional Food Commissioner s a Provincial Civil
‘RBervant. He is a verv good, capable and honest man, but the fact thfzf; ’he was
Madras Provincial Service man makes it incumbent on him to say, “Sir’’, every
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_ time he sees Sir Hugh Hood, the Civii Supplies Adviser to the Governor. Do

- you think he will carry any respeet with him? Do you think the authority of
the Government of India as represented by him carries any weight with it? 1
was very pleased to hear from the Honourable Food Member that India is an.
economic unit. When India was a political unit, unfettered by this provincial
autonomy, goods were moving freely from one Provinee to snother, but today
because of this provincial autonomy we are in a helpless situation. 1 do ot
think the Government of Indiu is in u helpless position. I think they can.
help and they ought to help. It is no use your heing engaged in other problems
in the name of war effort of this country if people are dying of hunger. 1f you:
cannot prevent this state of affairs, there is no use for the Government of India
to exist. It may as well be liquidated. Starvation ‘is the biggest\problem today
.and the Government of India ought to put an end to it. The Government of
India ought to exert itself and it is no use merely summoning infructuous confer-
ences. 1 do hope that before we meet next, something real and effestive would
have been done. 1 hear that there is going to be a change again in the Food
portfolio. This is rather unfortunate. Food seems to be tossed from one
Member to another. But we do expect the Government of India to have done
something to solve this problem instead of allowing the Provincial Governments.
to take the bit between their teeth and run away with it.

Sir Mohammad Yamin Kkan: Sir, I join my Honourable friend Sir Henry
“Richardson in paying a tribute on the very eloquent and lucid speech of the
Honourable the Food Member. Tt was a very interesting survey which he
presented to the House and it showed how well aequainted he was with the:
food problem. We think that the food problem can be dealt with only by such
people as are in touch with the people who produce food. For a long time,
this matter had been left to those who were mostly in touch with commercial
interests and therefore this problem was nhot tackled so nicely as it has been
tackled now by the Honourable the Food Member. S8ir, the long and lamen-
table story of the non-co-operation of the provinces which he has brought out
has convinced me on one point notwithstanding the experience of His Excel-
lency Marquess of Linlithgow that the. Federation is a hopeless thing for India.
If the Federation is kept up in its present shape as embodied in Aot of 1985,
it will bring greater calamity to our country than what we are facing today in-
spite of the Central Government having that power which they will not have
under the Federal system.

[At this stage, Mr. President (The Honourable 8ir Abdur Rahim) resumed
the Chair.] .

I would like to refer to where 1 feel the Government has failed. 1 would
like to put forward my suggestions in that direction becguse I do not want to-
waste the time of the House. I do not want to support any provincial
ministry and put up recriminations against the other. I hold no brief for any
Governmenst. If those Governments where the Ministries are still in existence
have fsiled, there was no justification for those provinces to fail where there.
is no Ministry and the Government of India could exercise much greater intlu-
ence on them by persuasion or by legislation or by some other means. But
they have also failed. I will mention those pointe where they have fuiled.
The first thing is to check wrong rumours which had been spread by certain
interested persons. 1 do not know how the Government of India have failed

~ in this respect when they have got the Broadcasting stations at their disposal
and when they can control the press. They have got a Propaganda office und
yet they have failed to check the wrong rumours which had been going round
in this country and had been adversely affecting the Government. This shows
the hopeless position of the Government and the want of vigilance in tuckling
these questions. 1 cannot cohgratulate the Government for coming tu this
House and saying that they could not cope with the situation. I think they
bave got ample powers in law in their hands, they can deal with people who
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spread rumours which bring all these calamities to this country and upsets the
economic equilibrium of the country. T assure the Government tha.t. wmy Party
will give their wholehearted support to Government for any drastic measures
that they may take in order to check these kinds of rumours. o
“ Another place where the Government have failed is to check the rise in
pricep in 1942, Was it justifiable for the Government to fix the price of wheat
at 8 seers to a rupee and then themselves buying at six seers to a rupee. The
Government themselves is the first defaulter against their own orders. T.he
Government Agents go out into the country and make purchases at higher price
than what they themselves have fixed.  This has resulted in the present
deplorable condition. The law and order issued by the Government has been
violated by the Government themselves and it is they who have brought this
calamity to the country. Once the price has been fixed, it should never have
been altered. It is only after taking into consideration the margin of profit for
the cultivator that the price was fixed and the Government should have stuck
to it. It does not matter if any Provincial Minister did not carry out those
orders; the Government of India have got ample powers to deal with such a
situation if he wants to upset the whole economic condition of the country.
Government do not require 1y help in telling them how to discharge their
duties and to advise them in the exercise of their powers. They have got the
Honourable the Law Member who can arm them with powers under the
Detonce of India Act and the Rules thereunder. If the Government cannot
control the situation, then they become ridiculous in the eyes of the public.
The public begin to think that there is something wrong. The Government by
their inconsistent actions have created in the minds of the ignorant people that
the Government want to wind up their government, the people think that the
British Government are leaving the country and running away. That was the
idea created in the minds of the ignorant people. These ignorant people may
have been misled by a certain political party in the country. But the impetus
was given by the inaction of the Government themselves in not checking it.

Another thing in which the (iovernment have failed is when they first came
to know that wheat was unot easily coming into the market and that it had
been buried underneath, the Government did not take proper steps to get hold
of the people who had buried the foodstuffs with a view to operate in the black
market. Under the very nose of the Government these people were selling
wheat in the black market und making huge profits. The black market was
very well thriving. The Government fixed the price at eight seers a rupee, but
we could not get at more than four seers a rupee. If you went to a baniya
and asked for wheat, he would say that he had not got. If you tell him you
would give him at Rs. 10 a maund, he would say, ‘‘all right; not this time,
give me your address, the wheat will reach your house tonight’’. The wheat
did reach home all right. The baniya did not want to divulge where he kept
his stock. , The Government knew the ways of these dealers and yet they were
sleeping. The Government were taking no action. Tf they had been vigilant.
all these things would not have been happening, I would suggest that these
people could have been dealt with even under martial law. If the Government
had taken strong action, the public would have supported them. The Govern-
ment were playing into the hands of those people who were traders and who
wanted to make huge profits. (Interruption.) If any Provincial Ministry did
this, I say they were also inspired by the same commercial spirit. They wanted
to make A lot of money for themselves and for their friends who had stocked
the goods in their houses. The Government have hopelessly failed to tackle
these people and the result is that there is economic chaos in the country.

Sardar Sant Bingh (West Punjab: Sikh): May I inform the Houourable
Member that the Government issued a circular to sell wheat at rates higher
than the controlled rates to the Government Agents who were purchasing for
the army.

Sir Muhammad Yamin Khan: Another thing in which they blundered was
“in tuking away the control price of wheat, just at a time when the harvest was

D
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coming. By taking away the control price, they allowed wheat to get into the
market suddenly at a very high price. Soon after. the market was flooded with
black market wheat, the harvests came in. The cultivator came to know that
in the previous yesr, he sold his crop at eight seers to a rupee or Re. 5 a maund,
but when he himself wanted to purchase to meet his requirements, he had.to
pay Rs. 10 a maund. Therefore he was careful not to bring into the market
his goods, if at all he started bringing very small quantity. I know, Sir, that
in Meerut in one mandi, there used to be 120 carts every day from the adjoin-
ing villages bringing wheat during the crop season. This year, I find hardly
two or three carts coming every day. When a cart comes, all people rush and
purchase the same at whatever price is deinanded by the cartman. The result
was that the man charged exorbitant prices. . You can imagine, Sir, tliat when
wheat is selling at 8} seers to a rupee in Delhi, just on the other side of the
Jumna it is selling at 2 1/8 seers to a rupee in Meerut district. What is it
duz to? It is due to the failure of the Government to tackle this question.
There is no scarcity in Meerut district, there is plenty of harvest, yet what is
the reason for.this high price. The reason is this. The cultivator does not
trust the Government in keeping up the price level, The cultivator gets nervcus
beciuse of the previous experience he had of this Government. He does not
want to bring wheat into the market. Therefore who is suffering? The urban.
public are suffering.  The people are suffering on account of the general rise
in prices. It is due to the failure of the Government. Not only the price of
wheat has gone up but also the price of vegetables. Spinach which used to sell
at two pice a seer now sells at seven to eight annas a seer. Correspondingly
all vegetables have gone up in price. From half an anna it-has gone up to
seven annas, and correspondingly the prices of all vegetables have gone up.
+ If a poor man is able to purchase wheat or wheat flour he cannot.

buy anything else with which to eut it. Dal is very costly; and
where and how can they purchase these things. It is the failure of Govern-
ment. These things are produced here, they do not come from abroad, and
cannot Government stop the rise in prices of these articles? I do not agree
with my Honourable friend Mr. Krishnamachari who makes the Finance Men:-
ber entirely responsible for this because -he says it is all due to inflation. That
is not my view. I think it is all due to want of public confidence, want of
propagands, want of laws and fsailure to enforce the laws, which have caused
these rises in price levels.

4 PX.

As far as the '*‘Grow More Food'’ campaign s concerned I think there is
plenty of land available in Aesam,.but there is s line between Bengal and
Assam which cultivators from Bengal are not allowed to cross, this rule being
called the line system. It is not only hard on the Bengal cultivators but alse
herd on Assam where the land is not cultivated and the Government loses so
much revenue. It is hard on the people of both the provinces because food
which could be grown is not grown. Have Government taken notice of this®

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber has one minute more

8ir Muhammad Yamin Khan: My suggestions to Government are that
whatever may be stored in the villages, wheat or rice, should be entirely con:
trolled by Government and taken possession of after leaving enough for the cul-
tivators’ personal and seed requirements. Government may buy the whale
thing and fix a selling price because it is no use controlling the price without
coctrolling the stock and allowing it to go underground.  That, is why I say
that Government must secure possession of the whole stock and make & proper
rationing’ A1_1d the next year's ‘price must be fixed and announced this year
msteat% of“ll);:_mgt left ﬂ(l)v]g till }:;he harvest. Tf the price is made known this
vear the cultivator w. ow that he will have to ' " price .6
ring it into the waaket bave to sell at the price .and he will
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Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber's time is up. )
8ir Muhammad Yamin Khan: [ have finished, Sir.

What I suggest is something like what they have done in the casé of c¢loth
when the millowners had to sell their goods before a certain time and now
the prices of cloth have counsiderably come down. The same proceduie may
be followed with regard to rice and wheat.

Mr. Salyid Haider Imam (Nominated Non-Official) : S8ir, I rise to say a
few words about the food problem relating to my province of Bihar. A few
weeks ago the situation there had become very grave and very serious indeed.
Foodstuffs were selling at very high and exorbitunt prices and in some cases no
food could be had at all. So long as the food embargo was not lifted from the
province people could get at least some eatables after payment of very high
prices, but the moment the embargo was lifted the situation deteriorated yery
considerably. The greedy hoarders, profiteers and grain-dealers started sending
huge quantities of rice and grains to adjoining provinces, purticularly to Bengal,
and there they sold them at very high prices. This worsened the gituation a
lot. People almost came to the brink of starvation. Rice was sold at nearly
Rs. 40 a maund and in some cases even higher prices were demanded. This
was the sorrowful state of affairs. From this it may be easily visualised that
an ordinary labourer or a poor man who earns Rs. 15 or Rs. 20 a month must
be finding it very hard to keep body and soul together. I had the privilege of
addressing several meetings at Patna, and 1 am stating without exaggeration
that it was a sight to see people rushing there to air their grievances. Distress,
agony, hunger and starvation were writ large on their faces. Perhaps never
before in the history of my town had so muny women belonging to the lower
strata of society mustered strong on such occasions to air their grievances
about the scarcity of food. The Secretary of the Bihar Provincial Postal and
R.M.8. Union, while I was in Patna, mentioned to me that several postal
employees while on duty actually fainted on account of underfeeding and under-
nourishment. The Honourable Member in charge of that department is not
here, as he is & Member of the other House, otherwise I am sure he would have
heard this tale of sorrow with deep regrets. Sir, I am not far from wrong-if
‘1 say that never before, even during the worst period of famine, had the food
situation of the couptry become so intolerable as it is today. I understand
strong representatioys were made to the Government of India by the Bihar
Government for the reimposition of the embargo, and I believe the embargo has
been reimposed, which has certainly improved the situation a lot. The reports
that I am getting from my province indicate that things are slightly improving.
Things are improving, thopgh of course very slowly. A lot has got to be done
before Bihar and other provinces can come back to their normsl conditions.

8ir, in this connection I should like to say without fear of contradiction, that
the Executive Officers of my province have all tried to tackle this problem with
sympathy and understanding. If their efforts have been hampered, they have
been hampered by the mischievous deeds of the profiteers and hoarders.

Before I conclude, Sir, I should like to make an appeal to the Government
of India that they should, as far as they can, give freer scope to the provinces
to tackle their food problem in their own way and as best as they can without
much interference from here. Also, Sir, while I was_in Bihar, this was a
matter of common grievance that the public was not taken into confidence by
the Government. In the important Food committees set up by the Govern-
ment, the non-official element was almost nil, and I believe similar is the
case with the Food Committee which has been set up by the Central Govern-
ment. This should be remedied immediately in order to bring confidence to
the general public. Unless this is done, the situation appears very gloomy and
dark and there is no silver lining. With these fow words I resume my seat.

Mr. Abdur Rasheed Choudhury (Assam: Muhammadan): Sir, while [
glve credit to the Honourable the Commerce Member for the capable way in
which he has initiated this debate, I must say that his speech so far as the
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rice provinces are concerned is mot very helpful. He has not suggested any
constructed programme for the immediate relief of the people who are dying
of starvation. He has simply brushed aside the question of free trade which is
responsible for so much distress in the provinces of Assam, Bihar and Orissa.
The Government of India being surrounded by stulwart Punjabis and polished
U. P. people from wheat-growing areas tried their best to keep down the price
of wheat in these provinces. They had no occasion to ﬂ) and look to the
famished people of our provinces and they did not raise their little finger to
come to their rescue in this difficult time.

Sir, ever since the occupation of Burma by the Jupanese, the price tendency
in the neighbouring provinces of Assam, Bengal and Bihar is on the rise.
While the Governments of Bihar; Orissa and Assam were vigilant and with
the sanction of the Government of India’ were using restriction @nd prohibition
in_keeping down prices, the Government of Bengal were indifferent. The
Ministers were quarrelling with the Opposition members; the Governor was quar-
relling with the Ministers. The result was that permanent members in the
Bengal Service got indifferent and did not take initiative in keeping down the
prices. There was slackness in Government machinery in Bengal with the
result that the profiteers and stockists had everything in their own way and
within the very eyes of the Government the prices of rice went up from 4 to
40 rupees. The Government of India were sleeping all the time. When in
March the new Ministry came into power in Bengal, they brought the situation
of Bengal to the notice of the Government of India. That broke the slumber
of this Government and they at once decided to do something. But, Sir, as
usual, they moved in a wrong direction, as I shall show later. They did not
consult the Government of Assam; they did not consult the Government of
Bihar and the Government of Orissa as to what they were going to do.

In Assam at that time the price of rice was something like Rs. 14 per
maund, in Orissa Rs. 6-8-0 per maund and in Bihar from Rs. 8 to Rs. 9 per
maund. The Bengal Government became jealous of the peace and prosperity
of the neighbouring provinces and they found that by quarrelling amongst
themselves they had brought themselves in a position which cannot be relieved in
any way. They brought it to the notice of the Government of India who always
look at the outlying provinces with a jaundiced eye. They at once started
on taking steps. Their first thought was: why should Assam, Bihar and Orisen
live in peace while hunger fire in burning in Bengal? Why the neighbours of
Bengal should live in peaceful and easy life while the people of Bengal are
suffering 80 much? They did not consult these Governments and all on a
sudden they introduced free trade without caring for the result which will come
out cf this measure. It was the unkindest cut of all—the introduetion of frec
trade. On the 18th of May free trade was introduced. At that time I was in
Shillong and from ny personal knowledge I know that price of rice was Rs. 14.
Three days before this measure was introduced, somehow or other it leaked
out that the restrictions put by the Provincial Government were going” to be
remov.ed. Within three days the price rose from Rs. 14 to Rs. 20 and on the
18th it at once jumped up to Rs. 24 per maund. Similar is the case, Sir,
with Bihar and Orissa. The Assam Government sent a protest asking the Gov-
ernment of India to postpone giving effect to this Ordinance of free trude. The
Government of India did not listen. Then, Sir, the Adviser of the Government
of Bihar spoke out at a Press Conference as to what would be the effect of
thiz in Bihar. I will read s few lines from what he said so that the House
‘may understand what a tremendous blow it was from the Government of Indin
to the Local Government. It runs thus

“The Central Government have abrogated power which they them e
Provincial Governments under the Defence of India Rules. There ilae!ll:‘:. ‘:l: t::elt:c‘)‘n
whether the Provincial Government should or should not exercise certain powers to control
the export of rice and other foodgrains. They no longer possess any powers to do s0.”
Then, 8ir, he said:

“The control had maintained in'urml prices at a level much below that of Bengal.
With this removal of comtrol, prices were bound to rise in Bihar.”
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Mr. Ansorari said that the control had maintained internal prices at a
level which in comparison with those ruling in Bengal was very low. This
control of the Provincial Governments of Assam, Bihar and Orissa was removed
by the introduction of free trade policy. The only reason the Honourable the
Food Member gave for its introduction was that they had assurances from Pro-
vincial Governments that certain surpluses would be available for them. But,
Sir, the Government of India forgob altogether the connected circumstances
and before introducing this vital matter did net make sure whether all the
surpluses promised would be available or not. -The producers have generally
become & little cautious becduse the rupee value has gone down a good deal.
Formerly farmers used to keep a little surplus thut was sufficient for their
requirements. But now the prices of all commodities have increased. So they do
not bring out all their surpluses to the market. That is the situation and it
1 no use blaming the Provincial Governmnent for not giving out their surpluses.
The result was that the Government of India did not get the surplus they expect-
ed from the Local Government. They ought to have weighed these points
before introducing this free trade. In their usual way, without consulting those
provinces which were to be affectied by this free trade Ordi-
nmice they brought iv in. With what results? Prices jumped up
and there was mno control on the part of the Local Govern-
ment. In the beginning everything seemed to be in chaos. If we went
to the District Officers they said: We have no powers. We have done our
best and we pray to God for his blessings. With the introduction of the frec
“trade Ordinance there started competitive purchases in the market. First came
the military contractors, then the Government contractors, then the contractors
from the rich tea-gardens to purchase rice at whatever price it was going, leaving
nothing for the pcorer people. This is the situation atill existing in Assam.
The result is that the poorer people are not getting anything to eat. In my own
province the hill tribes of the Khasi and Naga hills are the worst sufferers.
They do not grow much rice. ,They bring local produce to the plain markets and
exchange jp for rice. With high prices now prevailing, these people cannot get
sufficient rice for their maintenance. So they are underfed. The other class
of poor people, the wage-earners, cannot have more than one meal a day. 1
can from my own experience say that in Sylhet the middle-class people are
having only one meal a day.

In the Province of Orissa on the 8rd July the Parliamentary Secretary in
the Orissa Assembly made a statement to the effect that in one district alone.
namely, Balasore, some 70 people died of starvation.

The Honourable Sir M. Azizul Huque: When did they die?

Mr. Abdur Rasheed Ohoudhury: On the 3rd of July the statement was made.
The Honourable Sir M. Azizul Huque: But when did the deaths take place?
Mr. Abdur Rasheed Choudhury: After May or June,

I had an adjournment motion down on that occurrence but it did not come
up, s0 I could not say what I had in my mind. In the present instance, we
find that people cannot have a full mesl. The ordinary wage-earners work
until they collapse and die. 1f -you enquire from the District Officers they will
tell you the whole story. Nobody has said anything about it for fear of being
gmgeed by the Censors of the Government. What has Government done now?
After two months' experimnent with human life they have revoked this free
trade and have authorised the Provincial Governments to put restrictions as
they like. I say: Is human life a thing to be experimented on? The trouble
ia that Government are neither responsible nor responsive to anybodv. In other
countries, for this act of their foolishness they would have lost their office and
peo¥le from this side of the House would have occupied their seats.

[ come to the constructive portion of what I have got to say; T am not a
critic alone, I would like to put forward some constructive suggestions. This
question has to be looked at from two points of view. One is how to keep down’
prices and the other is how to arrange supplies. If the Government of India
would keep down the price of wheat here up to Rs. 18, I do not know why they
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are so impotent or powerless that they are not able to keep the price of rice at
Re. 20. They may say they have got no hund m the mutter. Sut people are
dying by hundreds, we do not get all the information, otherwise we oould
imdorm.

Dr. P. N. Banerjea (Culcutta Suburbs: Non-Muhummadun Urban): The
press has been gugged. .

. Mr, Abdur Rasheed Ohoudhury: I do not understand why the Government
of India are satisfied only with taking partial measures in matters like this. The
food question has been tackled by all the belligerent countries. England
has got control over food, Germany has got control over food, the U. 8. A.
also,—as & matter of fact, every country is msnaging its own aflairs. Why
have the Government of Indis failed to manage the food problemin this country?

An Honourable Member: Becuuse there are two Governments,” the Provincial
and the Central. .

Mr.  Abdur Rasheed Ohoudhury: Because they do not like to move keenly in
any way. That is what I find. If England can by commandeering food keep
down prices and give food to their population, I do not'see why the Government
of Indis should not be able to follow this step. Why not comunandeer the entire
produce, fix a price, and if necessary, rution out the whole thing? People who
used to take three meals a day—you have got the propaganda department, ask
people to have two meals, leaving one meal us surplus for the other afflicted pro-
vinces. These are things which the Government of Indis should do. By com-
mandeering everything they must take ‘up the sale of all the rice in_their own
hands so that there may not be any sale without the consent of the Govern-
ment. That is the way to deal with these matters. Why the (overnment of
India is fighting shy to take full measures 1 do not know. This is war time,
this is extruordinary time, and without full measures nothing can be controlled.
You fix a policy to-day and to:morrow you amend it. Do you think these half-
hearted measures will satisfy the hunger stricken people? Time has come for
the Government to commandeer the entire produce, as has been done in England,
vermany and other belligerent countries, and to take up all the sale in the
hands of the Government so that profiteers and black markets may not have
auything to do with the produce of the country. This thing ahoui:fl be done
immediately, because hunger stricken people will got wait till Government take
their leisurely measures. People are dying, you have got to give them imme-
diate relief. But you age not doing it. As for the future, what you should
do is, to have more ‘‘Grow More Food’' campaign. In my own Province of
Assam I can give you. . . . ..

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mern-
ber’s time is up.

Mr. X¥. M. Joshi (Nominated Non-Official): Ong good feature of the speech
of the Honourable the Food Member was its complete frankness. He admitted
the great hardship and even the distress from which the people in this country
have been suffering for rome time. I am glad that he made no effort to minimise
these things. He also admitted that thi. problem did not receive early atten-
tion. Unfortunately, Sir, he seemed to lay the blame either on the Legisla-
ture or on .the public of this country. He should have been oqually
frank and admitted that the Government of India which is responsible for the
administration of this country did not thinl: of this problem at all in time. He
should have known tbat during war, especially a war of this nature, of this
totalitarian character, difficulties regarding food were bound to occur. The
Honourable Member's speech appeared to throw the whole blame mainly on .
want of co-operation and selfishness, and want of patriotism of the Provincial
Governments, and I feel he also appeared to find fault with the system of
provincial autonomy.

The Honourable Sir M. Asisul Huque: I did not say anything either. I
was merely dealing with facts. I did not say who were responsible, ]_mrpoﬁel." '
All these matters will have to be looked into, and it will not be fair on ™Y
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part to blame anybody. 1 was dealing only with facts and that inference is
entirely wrong. .

Mr, N. M, Joshi: Well, Sir, 1 amn entitled to draw an inference from the
Honourable Member's speech, and the inference that I drew was that he luid
the fault at the doors of the cursed system of provincial autonomy. 1 am
not sn admirer of the system of provincisl autonomy. 1 am not
an  admirer of - the provineial riinisters, st ‘least some of them
who have wrongly dealt with this problem. But I would like the Government
of India to realise that when they becsme responsible for the administration
of this country they knew the system under which they had to administer the
government of India. Therefore it is useless for them now to blame the
system. If the Government of India had realised that they had to work under
& system of provincial autonomy, they should have taken sufficient care to
secure the co-operation of the Provincial Governments. Moreover, Sir, 1 do
not feel that the Government of India are so helpless in dealing with recaleit-
runt Ministers who refuse to co-operate with' them in their food policy. 1
know, Bir, when a Minister, who gave up a ceremonial title, was compeiied
to resign from the Ministry—he was not only the Minister, but he was the
Chief Minister—cannot the Honourable the Food Member recommend to tke
Governor General or any other authority to ask for the resignation of the Minis-
ter who was making propaganda against the policy of the Government of India?
On the contrary, that Minister some time ago received a Knighthood. I would
therefore like the Government of India not to indulge in this policy of laying
the blame on others. If they are strong enough, if they are not timid, they
have got powers enough under the Government of India Act to deal with re-
calcitrant provinces and recaleitrant Ministers. .

Bir, while dealing with the provinces and showing their want of co-opern-
tion, the Honourable Member seemed to pay a compliment to his other
colleagues “in the Government of India who have to deal with departments
which affected the focd problem. I do not know whether he included the
Honourable the Finance Member in the compliment and in the thanks that he

gave.

The Honourable Sir M. Azizul Huque: All this expenditure has been sanc-
tioned by the Finance Member.

Mr. N. M. Joshi: It is the policy of inflation for which the Honourable the
Finmce Member is responsible that has affected the food problem adversely.

The Honourable Sir M. Azxizul Huque: I never said that.

Mr. N, M. Joshi: ] myself feel that if there is want of co-operation betwecn
the Provincial Governments and the Government of India, there is equally want
of co-operation between the different departments of the Government of India.
In my judgment it is u« Government which is incapable of co-operating with
each other. Tt is a strange medley of ill-assorted persone with various interests
—specially communal interests. I therefore feel that it is wrong for the Hon-
ourable Member to throw the blame only on the Provincial Governments. The
Government of India should practise some introspection and try to find out
whether the fault does nct lie with themselves. The Honourable Member
appeared this time to point out that there is asctually a great deficit of food
in this country.

The Honourable Sir M. Asizul Huque: I never said that.

Mr. N. M. Joshi: I am again giving my impression of the speech of the
Honourable Member. His predecessors did show that although there was s
deficit the deficit was not a very great one.

The Honourable Sir M. Asizul Huque: That is what T said.

‘Mr W. M. Joshi: The Honourable Member pointed out to us that there
were 50 million tons of food produced in this country and his estimate of the
requirements was about 55 million tone. = . o .

The Honourable Sir M. Asisul Huque: T said ‘principal food grains’. There
is & good deal of difference between total food grains and the principal foodgrains.
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1 said that the total normal production was 50 to 51 million tons of principul
food graine and I said that 55 million is the need on the basis of one pound
per individual which will include both the principal food grains as well as the
minor food grains to which I did not refer.

Mr. N. M. Joshi: Let me assure the Honoursble Member that I am not
attempting to show that there is a very great deficit of food grains in vhis
country. As a matter of faet, my own opinion ig that the actual deficit of food
grains in this country is much less thar what is tried to be made out. 1 feel,
therefore, that if there are difficulties in the situation regarding food the diffi-
culties are not due to_the deficit but the difficulties are due to the inefficient
management of the food problem mainly by the Government of India and to
some extent by the Proviucial Governments. If we once have'a firm grin of
this fact, then it will be ensy for us to find out how the present situation has
arisen and how we can meet it. T feel that the chief cause of the present situ-
ation is the vacillatirg policy of the Government of India and the half hearted
measures taken by them to deal with the situation. They first started with
controlling the price of wheat, not knowing that you cannot control the price
of only -one article, knowing full well tnat if they control the price of wheat,
they must also controi the prices of other commodities. They failed to do
that. They should have also known that you cannot control the prices of any
artiole unless vou alsn take up yourself the responsibility of supplying- that
article to the people of the country. The Government of India failed to do
that. It is true that for some time thev appeared to take upon themeelves the
responsibility of suppl7ing the needs of the provinces. They gave up that
policy very soon and adopted a policy of free trade. We know the resulte of
free trade and T do not wish to deal with that subject. The Government of
India was threatened and bullied by the Provincial Governments and thev have
given up the noliey of free trade. Can a Government expect to manage a
difficult situntion such as the one with which we are faced if they eannot make
up their mind, if they are unable to know what is their dutv under the cir-
cumstanées. There lies the chief fault of the Government of India, T suggest
to the Government of India now to make up their mind once for all and
decide what they are tc do. The Honourable Member told uvs that he has
appointed a committer and he is considering the suggestions of that committga.

The Honourable Sir M. Asxizul Huque: Not considering it. We hope to
consider it. The report has not yet been received.

Mr. N. M. Joshi: T feel that the Honourable Memher was too late in ap-
pointing the committes. He should have appointed such & committes long-
ago. Then, the Houourable Member should also follow a thorough policy of
tentral control of the prices, not of one article but all the articles that are
necessary to be controlled. Then, 1 would like the Honourable Member to
take upon himself ag Centiral Government the responsibility of supplying food
grains to the different provinces. It is wrong to leave this work to be done
and to be arranged between the different provineces. The different provincer
have failed to do that and therefore the Government of Tndia should assume
powers either under the Defence of India Act or under the Govefnment nf
India Act and they alone can do this work. '

Then the Food Member did not tell us very much what he ought to hsva
told us—that you cannot solve the food problem by merely controlling the
prices, by merely supplving the whcelesale needs of the  provinees
but the Government of Tndia must also control the equal distri-
bution of food grains that are available in order that the sacrificesr to be
made either by the provinces or by the individuals should he equal. We ware
told in one of the statements issued by the Government of Tndia that the Gov-
ernment of India propose to establish the system .of rationing in townr and
cities. T feel that the Government of Indi# in this matter also seemn to be verv
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lnactive and slow. i there is u complete system of rationing today, it is only
in the cities of Bombay and Poona. India is & very large country and if the
Government of Indis wants to establish- a system of proper rationing, they
should be more active than they are today. '

Sir, there are only s few more remarks which 1 would like to make. The
first remark which I would like to make now is that the Government of India
s anxious to maintein the normal channels of trade. I feel that the Govern-
ment of India is mistuken if they thiuk that by maintaining and keeping up the
normal channels of trade, they can solve this problem. They tried this method
for & long time and they have failed. [ therefore suggest to them not to expect
too much by following this policy of maintsining normal channels of trade. I
am not suggesting thct the Government of India should drive out all the’
traders and all the shop-keepers. If the Government of India can maintsin
control over prices and can maintain their control over supplies for rationing
system under proper control, they may use the shop-keepers. But the control
and the work of supply must be in the hands of the Government of India
or the Provincial Governments acting as the agents of the Government, of India.

Then, dir, the Honourable Mewmber also spoke something about the '*Urow
more food'' policy. .in thjs matter, 1 feel that the Government of India bhave
not done thewr duty properiy. L'he present agitation for ‘‘Grow more food™ in
wy judgment is & sory oi an ornamenigl movement. [t i8 not a practical
wovewens st all, it 15 used in order 1o get sowe titles. 1 teel that Govern-
lwent o1 indis is noy serious abut Grow ore 1o0d’ campaign, neisher are
the Provincial Governments. ' We were told that the Government of India have
given some grants to the Provincial Governments in order that the Provincial
Governments should try to grow more food. But 1 would like the Government
of India to tell us how that money has been utilised. We have been hearing
about this ‘"Grow more food” policy for the last two years. The Governmeut
of India could bave given us some results of that policy. "How many additional
acres have been cullivated? How much more food has been produced on
account of this movement? I feel that the Government of India should not be
content by merely talking about ‘‘Grow more food’’ campaign. Let them tuke
‘more interest; let them take more responsibility for this policy. At least they
should find out the {acts and place them before the Legislature of the country.

My last point is that the Government of India has failed mainly because -the
Government of India cannot get the co-operation and they do not wish to get
the co-operation of the public in this matter. The Honourable Member sppeal-
ed for co-operation, but by merely appealing for co-operation you do not get
co-operation. You have to produce conditions under which the public can
co-operate with you. You have to secure the confidence of the public. The
present policy of the Government of India is not such that the public cen
co-operate with themn even in this matter. The Government of India have.
therefore, to adopt a policy even in political matters so that they will secure
the confidence of the public. If they can get confidence, I have no doubt ihat
the Governmeént of India will be able to solve this problem.

Bir, I began my speech by saying that there is not much deficit of food
grains in-this country. It is the proper and efficient management of this pro-
blem which is necessary and in order to manage this problem efficiently and.

properly, Government must secure the co-operation of the public. If they do
-that, the problem can be solved. ) ' .
Maulvi Muhsmmad Abdul Ghani (Tirhut Division: Muhammadan): Sir, 1
am one of those unforlunate persons who come from & province waich has
been most affected by the order of the Central Government. The Government
of India in May last lifted up the provincisl ban on food. The moment this

fatal order of the Government of India reached our province, the rise in prices
of commodities knew no bounds and the businéss men and merchants rushed
in from the neighbouring province of Bengal. The fate of Assam has alrosdg
been narrated by my Honoursble friend Mr. Abdur Rasheed Chsudhury an
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Bihar and Orissa are in the same boat. Fortunately, Orissa had a Ministry
- which; to some extent, came to the rescue of the people there, but the pecple
of Bihat, constitutionully speaking, are regarded as orphans so far as their
Government is concerned. There is no Ministry which is responsible for the
maintenance of law and order. Even then law and.order there has been inter-
fe:'ed with by the Ceutral Government. As has been rightly pointed out
just now by the Honourable the Mover of the motion, Government of India
have no right to interfere with law and order of any province. But knowingly,
they did so. - Afterwards, when they had done lgt of harms, as & sort of re-
pentence, they have again permitted the Government of Bihar to impose the
proyin:l:ial baf.” But the remedy was given when the patient had practically
expired. , \

Sir, I was in Patna on the day when the order was passed and I learnt
that the Collector of Purnea and various other Collectors ran to the head-
quarters expressing their utter helplessness at the hands of a number of
traders and business men. My Honourable friend perhaps may later on come
with pleas that the people of Bengal were not benefited by the rice transported
from Bihar and algp may raise pleas that no considerable quantity of food
grains was -transporfed from Bihar. What happened was that the traders took
the rice and other articles from Bikar to the neighbouring districts. The Pur-
nea district ‘is contiguous to the districts of Dinapur and Malda. Similarly,
the southern. side of Bibar is also contiguous to Bengal by land, not by river
or by sea. And whal did they do? There was no necessity of transport by
rail. They could transport by means of bullock-carts and at some places where
there is a river by means of boats. S0, in a week they arranged the whole
thing in such a way that they usurped all the grains from Bihar.
How funny it was for the Government of Bengal to declare Calcutta
and Howrah Municipalities to be out of the controlled area. '

Mr., Pregident (The Honourable Sir Abdur Rahim): It is naw five o'clock.
The Honourable Member can continue his speech tomorrow.’ ’

The Assembly then adjourned till Eleven of the Clock on Tuesday, the
10th August, 1948. ’

5P M.
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